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etc. who are the main purchasers of iron ore
from Paradeep Port, arc using more than 1
lakh tonne ships instead of small ships as in
the past. To accommodate ships of more
than 1 lakh tonnes at Paradeep Port, digging
to more depth than that of 39’ at present
and without making up of the construction
of very expensive outward port for loading
and unloading of shipments, which need be
done mechanically inthe mid-sea are the
main objectives of making Paradeep Port a
profitable one.

1 would request the hon. Minister for
Shipping and Transport to kindly take up
this problem so that the port in question
may be made a profitable one.

(xi) Need to reconsider the move of
Rallway Board to transfer the wagon
inspection work from RDSO to RITES

SHRI BASUDEB ACHARIA (Bankura) :
The Railway Board is contemplating
to transfer the inspection agency for
wagons manufactured mostly in the
private sector from Research, Designs
and Standards Organi ation (known as
RDSO). It is an acknowledged fact that
standard of inspection by RDSO is superior
because of strong and intimate technical
back-up readily available from its design
wing whereas M/s RITES do not enjoy this
advantage. Numerous complaints from the
zonal railways about the poor quality of
inspection of Railway Stores by M/s RITES
are on records of the Railway Board. It
appears the Ministry of Railways have
ignored thc fact that wagons are very
important from safety point of view as
amongst the three types of Rolling Stock,
wagons contributes the maximum towards
mishaps. A Committee of Senior Directors
of the Railway Board appointed for this
Purpose recommended categorically that the
inspection of wagons and its safety items
should continue to remain with RDSO.
The Managing Director, M/s RITES has
favoured to maintain status quo. Further-
more, the inspection conducted by RDSO
is cheaper than the Railways will have to
pay to M/s RITES for the same job. There
will be a serious setback to the existing staff
of RDSO Wagon Inspection Organisation
by way of transfer, pay, seniority and rever-
sions.
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MR. DEPUTY-SPEAKER : We will go
to the next item.

SHRI G.M. BANATWALI.A (Ponnani) :
Sir, I had submitted my matter for consi-
deration under 377 and I have met the
Speaker also. It is a very important subject
and during the whole of the session, I have
not come forward with any matter under
377. 1 would therefore make a special re-
quest that I may be permitted to make the
statement in this House, specially when the
Education Minister is also present now.

MR. DEPUTY-SPEAKER : It may be
considered tomorrow.

SHRI G.M. BANATWALLA : ‘May be’
or ‘shall be’ ?

MR. DEPUTY-SPEAKER : ‘May’ will
also have the meaning of ‘shall’ some time.

13.30 hrs.
VISVA-BHARATI (AMENDMENT) BILL
As Passed by Rajya Sabha

MR. DEPUTY-SPEAKER Now the
House will take up further consideration of
the following motion moved by Shrimati
Sheila Kaul, namely :

L d
“That the Bill further to amend the
Vishva-Bharati Act, 1951, as passed
by Rajya Sabha be taken into consi-
deration.”
continue

Shrimati Sheila Kaul may

her spcech.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI] SHEILA KAUL): Mr. De-
puty-Speaker, Sir, it is significant that we
began the consideration of the Visva-
Bharati Amendment Bill on the auspicious
day of the birth anniversary of Rabindra-
nath Tagore yesterday, the 7th,May. 1 am
surec that the present Bill which has been
proposed by the Joint Committec of the
Parliament and which embodies a refreshing
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effort to restore to this University certain
effective means of embodying the original

ideas and ideals of Rabindranath Tagore is-

a fitting offering of the Parliament to the
spirit of Rabindranath Tagore. Visva-
Bharati symbolizes a living expression of the
multifaceted genius of Rabindranath
Tagore, and I am sure that you will all
agree that Providence has provided us a
rare opportunity of assembling here together
to pay our humble tribute to Rabindranath
Tagore.

Now I am continuing the speech that I
started yesterday.

The Joint Committee has further recom-
mended provision of three whole-time direc-
tors which I shall explain in some detail.
There has been a feeling that Visva-Bharati
should be looked upon as one unificd insti-
tution of education that coordinates the two
major aspects, namely, studies promoted in
Santiniketan and rural reconstruction pro-
moted in Sriniketan. To  emphasis,
this coordination of Santiniketan and
Sriniketan as also to emphasise the
role of Visva-Bharati as a laboratory for
educational innovations, the Committee has
recommended that there should be a Direc.
tor who will be designated as Director of
Studies, Educational Innovations and Rural
Reconstruction. Subject to the provisions
of the Act, he will be responsible for execut-
ing and expediting decisions regarding
studies, educational innovations and acade-
mic programmes at Santiniketan as also
programmes of rural reconstruction at Srini-
ketan. And he will be responsible also for
fostering a link between the activities of
Santiniketan and those at Sriniketan.

Coming now to the aspect of culture. we
should ensure that the treasures of Gurudev,
whether a drama or of poetry or songs or
music or painting, do not remain confined
within the precincts of Visva-Bharati. We
should create facilities through which these
treasures which constitute a precious heri-
tage are increasingly made available to the
children and youth of the whole country and
even of other countries. We must ask seri-
ously as to why children and youth of our
country continue to remain ignorant of the
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tremendous contributions that Gurudey
made in various fields of education, culture,
and life in general. Could we not provide
facilities and requisite machinery by means
of which children and youth and teachers
could come to know more and more of Guru-
dev’s ‘Gitanjali’, ‘The Gardener, ‘Lipika’,
numerous Dramas such as ‘Dak Ghar’, end-
less songs of enchanting music, and astonish-
ingly, innovative paintings ? To emphasise
this aspect of culturc, thc Committee
has recommended for a Director, who
will be designated as the Director of Cul-
ture and Cultural Relations. Subject to the
provisions of the Act, he will act as Head of
Rabindra Bhavan and organise teaching and
research in ideals and work of Rabindra
Nath Tagore, in Indian culture and its
relations with the cultures of other countries,
He will organise the task of dissemination
through various media, including films and
video-tapes, of the cultural treasures includ-
ing those of art, literature and music. In
addition, he shall also, under the general
supervision of Upacharya, be responsible
for relationship with institutions and
agencies of culture of India and abroad, and
he will have the responsibility of getting the
works of Rabindranath Tagore translated
in various languages of India and other
countries. The Director of Culture and
Cultural Relations shall also coordinate the
activities of various institutions at Santini-
ketan and Srfniketan in the matter of
culture and cultural relations. '

In order to provide a high status to the
activities of physical education, sports,
students’ welfare and national service, there
willbe a provision for appointment of a
Director to be designated as the Director of
Physical Education, Sports, National Service
and Students’ Welfare. He will be respon-
sible for organising programmes and activi-
ties of national service, physical education,
sports and students’ welfare.

Further, the Joint Committee has propo-
sec modification of the compositions of the
Samsad, Karma-Samiti and Shiksha-Samiti
so as to provide for representations to tea-
chers and students in such a way that elec-
tioneering is avoided and due place is given
to seniority and merit. The Joint Committec
has also reccommended an advisory Council
for educational innovations to review the
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present educational system at Visva-Bharati
in the light of the teachings of Rabindra
Nath Tagore and to suggest ways and means
by which Tagore’s ideas and can be embo-
died therein.

Further, in order to provide an innovative
feature in regard to students’ consultation
on various matters that relate to their
growth, development and welfare, the Joint
Committee recommended that therc should
be a Students’ Council consisting of Direc-
tor of Physical Education, Sports, National
Service and Students’ Welfare as Chairman
and all doctorate and post-doctorate stu-
dents, all students who have won prizes in
the fields of studies, fine arts, sports and
extension work or any other prizes at the
level of Class X and above, and 20 students
nominated by the Academic Council on the
basis of merit in studies, sports, extra.cur-
ricular activities and all-round development
of personality. It is further provided that
any student of the University belonging to
Class X and above shall have'the right to
bring up any matter concerning the Univer-
sity before the Students’ Council, if so per-
mitted by the Chairman, and he shall have
the right to participate In the discussion at
any meeting when this matter is taken up for
consideration.

The function of the Council shall be to
make suggestions to appropriate authorities
of the University in regard to the program-
mes of studies, students’ welfare and other

- matter of importance in regard to the wor-
' king of the University in general. The sugges-

tions would be made on the basis of consen-
sus of opinion.

As I have said at the outset the chan-
ges made by the Committee were welcomed
by the other House and I recommend the
same for consideration and approval of
this august House as well.

With these words, I move that the Bill as
Passed by the Rajya Sabha, be taken into
{Consideration.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Mr. Deputy-
sPeaker. Sir, when the whole country, nay
the whole world, is observing this day, the
th of Baisakha, the birthday of Gurudev
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Rabindra Nath Tagore, we are discussing
the Bill which, if you permil me to say, is
aninsult to the lofty ideals of Rabindra
Nath Tagore, insult to his memory and
insult to Visva-Bharati itself.

Sir, Tagore, having himself suffered from
the souless system of education, wanted to
create an atmosphere where the students
could develop in freedom, could develop
their own mental faculties in freedom and
in touch and nature. Basically, he believed
in freedom, democracy, in self-expression,
unfettered liberty to develop one’s mental
and physical faculties. Sir, with these lofty
ideals he established a school which today
is known as ‘Shantiniketan’, abode of peace,
was started only with five pupils whom he
was teaching and gradually it became the
centre of experimental education based on
indigenous and national ideals.

Not only the geographical barriers, but
the cultural and intellectual boundaries of
the original Ashram were expanded. It
took a cosmopolitan character and its hori-
zon expanded.

Sir, in 1921 with the development of our
freedom struggle to liberate ourselves from
foreign rule, Visva-Bharati attracted the
attention of the whole country and in 1921
Visva-Bharati was publicly inaugurated as
a national institute with an international
outlook, as a centre of learning where the
cultures of Bast and West may meet ina
common fellowship.

When Socrates was asked—*Are you a
citizen of Athens 7", he said—*I am a citi-
zen of the world.” Tagore believed in
world fellowship. He believed that all the
cultures should meet. If you permit me to
recite he said in his poem :

Dibe ar nibe milibe
Jjabe na fire

ai bharater
mahamaneber
Sagar tire

*It will be the mingling of cultures, mutual
give and take and everybody should contri-
bute. Actually here in this university, he
invited people from abroad, d_istinguished
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scholars representing different culturcs. He
wanted it to be a University of the World,
where the mind js without fear, where man
will be free and regain himself, where there
will be free pursuit of knowledge, that is
what he wanted, and all his life he worked
for it.

In the beginning life was very simple and
austere. It was a spartan life, but with
Athenian freedom. The University is for
pursuit of knowledge and to know the
unknown. That is why he expanded the
horizon. It is almost like Ulysses going
ahead and going ahead to know more. It
does not stop.

After Independence, when Pandit Jawahar-
lal Nehru was the Prime Minister, Visva-
Bharati was declared as an institution of
national importance through an Act of
Parliament in 1951. Upto 1971, Visva-
Bharati was guided by this Act of Parlia-
ment. Pandit Nehru promised this House
that this Act is not going to take away the
liberty, freedom and autonomy of Visva-
Bharati. It was to give financial assistance
and to preserve and promote the ideals
of Visva-Bharati. In 1971, another Act of
Parliament completely destroyed the democ-
ratic bodies of the University and all the
bodies of the University were nominated
bodies. Sir, you know what happened
during 1970-71 in West Bengal. There was
Naxalite Movement and Visva-Bharati was
not free from it. Yes ; there were some
movements, there was some trouble. But
the Government took advantage of it.
Taking advantage of it, they deprived the
University of its democratic bodies. All
were nominated bodies. But then the
Government assured that it was a temporary
measure, and very soon, another Act would
replace the 1971 Act and democracy would
be restored.

In 1978, when Mr. P.C. Chunder was the
Education Minister, he introduced a Bill in
the Rajya Sabha. There also, there was an
attempt at bureaucratization, and regimenta-
tion. But compared to the present Bill,
that was better because there was a provi-
sion for clections.
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They accuse the Janata Government. Byt
during the time of the Janata Government,
they at least made a provision for election
of representatives of teachers and students,
But, Sir, you will be surprised to see that
in the present Bill, this has been totally done
away with. There is no election, but ing.
tead of nomination, there is rotation on the
basis of seniority.

PROF. N.G. RANGA (Guntur) : Is that
not better ?

SHRI SATYASADHAN CHAKRA.
BORTY : I am coming to it. I only waat
that you should try for the best. I would
like to know from the Government, because
I discuss the different provisions of the
Bill, what its attitude is towards the manage-
ment of Universitiec and other educational
institutions. They should clearly say whe-
ther they believe in democratic principles or
not. If they believe in democracy, partici-
patory democracy, it logically follows that
in all institutions, including educational
institutions, there should be participatory
democracy.

AN HON. MEMBER : Including the
State of West Bengal.

SHRI SATYASADHAN CHAKRA-
BORTY : 1am coming to that. There,
there is the greatest expansion of democ-

" racy.

SHRI CHITTA BASU (Barasat) . What
is permissible, of ¢ourse.

SHRI SATYASADHAN CHAKRA-
BORTY : Itis a crucl joke that the Govern-
ment says that they are against democratic
principles, because democracy generates
conflict. The same argument was advanced
in Pakistan when the military dictator was
asked : “‘Why is there no vote in Pakistan ?"
He replied : "“Well, you know now every:
thing is peaceful. The moment there is
vote, there will be conflict,” Is this the
argument that a Government which at least
proclaims democracy, should advance?
Democracy means choice. And the choice
would surely mean conflict of ideas. What
do you mcan when you say there will b
conflict ? *In a free society, in a democratic
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society, there should be conflict of ideals,
and of principles. And the people must
choose from out of these conflicting ideas
and principles, which ever, according to an
individual, is the best. He or, she will choose
the person representing that particular idea
or principle. In cducational institutions,
where wc have educated people, responsible
people, there should be more of free play of
conflicting ideas. Otherwise, how one
would be able to choose it ? When I star-
ted 1 said that Rabindranath Tagore belie-
ved in free play of ideas both of East and
West ; he believed in . frccdom and democ-
racy. Here in this Bill deccnt burial has
been given to the principle of democracy.
Why in the nume of maintaining peace in
the campus ?

They have been going on without the
elected body right from 1971 upto this day.
You have said in your Statemecnt of Objects
and Rcasons that the standard bhas been
detcriorating. Why ? Can you assure me,
where therc is no election, that university
is peaceful ? No. It cannot be. If there
are conflicts in a society, there will be con-
flicts in all the institutions including the
educ.tional institutions. On page 6 of the
Bill, it reads as follows :

“The President of India shall be the
Paridarsaka (Visitor) of the Univer-
sity.” ‘

We should decide whethcr we should asso-
ciate the political people. When I say,
President, the Governor, they arc definitely,
bufore they occupy that post, the political
leaders. In the casc of Visva-Bharati, we
have the Prime Minister also as Chancellor.
1 do not know how it has come. if in West
Bengal, we make a provision that the Chief
Minister'will be the Chancellor of Calcutta
University, you will say, everything is gone ;
it is politics. But what bhave you done here ?
1 do not mean any disrespect to the Prime
Minister. Why is it that the Prime Miuis-
ter should be the Chancellor and President,
the Paridarsaka ? Anyway, you have made
the President the Paridarsaka. All right.
But what is his powers ? You will see this
is whay the President cau do. On page 7
of the Bill, it reads as follows :

“Without prejudice to the foregoing
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provisions of this section, the Paridar-
saka (Visitor) may, by order in
writing, annul any proceeding of the
University which is not in conformity
with this Act, the Statutes or the
Ordinances.”

This is the sweeping power given to the
Paridarsaka. Even the Samsad (Court),
Karma-Samiti (Executive Council), they are
packed with nominated people ; and there
you have done away with elected principle.
Then teachers’ representatives and others
come on rotational basis. But what are the
actual powers of these bodies ? ‘“Whenever
the President feels that any act or action of
the University is not in consonance with
the Act”—who is going to decide whether
this thing is in consonance with the Act or
not ? Well, the Visitor ?

13.55 hrs.
(SHRI R.S. SPARROW n the Chair)

And he can annul anything done by the
University Body. What does it mean ? It
means that ultimately the Visitor has the
absolute power. Is it not a mockery of
democracy ? Is it not completely doing
away with the autonomy of the University ?
Even in academic matters the Visitor is
supreme. Had it been only in financial
matters I could understand something but
whenever the Visitor feels like, he can inter-
vene and make all these bodies, which are
nominated, ineffective. What does it actually
mean ? Are you showing any respect to
the ideals of Rabindranath Tagore ?
Tagore, you know, did not make any provi-
sion for any member of his family to be in
the Governing Body, he was such a demo-
crat. Actually whatever was earned out of
his publications, he gave it to Visva-Bharati.
He did not make any provision for any of
his family members to be in the Governing
Body as ex-officio. He wanted it to be done
on the basis of democracy, on the basis of
understanding. But here in this Bill, this
Government is making the Visitor so power-
ful that all democracy loses its meaning,
all participation in decision-making proccss
loses its meaning. I must say, in 1951
Pandit Jawaharlal Nehru promised that the
Central Government would not interfere in
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the autonomy of the University, it was only
taking the financial responsibility. That is
what he promised. Maulana Abul Kalam
Azad also promised that the Government
will preserve and promote the ideals of the
University. But I think the Present Bill is
destroying the ideals which Visva-Bharati
stood for.

Again, you come to Acharya-the Chan-
cellor. How is the Chancellor elected ?
Well, not by the Samsad or the Court but
by the Executive Council. It says : *“The
Acharya (Chancellor) shall be appointed by
the Paridarsaka (Visitor) from out of a panel
of persons prepared and recommended by
the Karma-Samiri (Executive Council) under
sub-section (2A).” Why is it that the
higher body where there is more representa-
tion, though undemocratic, you do not trust
the Samsad but it is the Executive Council
which will make the panel of names and out
of that panel, the Visitor would appoint the
Council ?

1 have time and again said that it is very
bad that we should expose the Prime Minis-
ter to such a position where you will have
to face so many things as Chancellor of the
university because the Prime Minister be-
comes one of the officers of the university.
Ido not find any reason. If you want to
make the university really autonomous, the
academic people should be the Chancellor
«««.(Interruptions).

SHRIMATI SHEILA KAUL : The Prime
Mioister Shrimati Indira Gandhi is the
Chancellor of Visva-Bharati by virtue of not
being the Prime Minister but in her personal
capacity she has been eclected. She stands
there as an elected Chancellor.

SHRI SATYASADHAN CHAKRA-
BORTY : That is true but what I say is
that since Pandit Nehru was there, you see
who were the Chancellors of Visva-Bharati.
You will find most of the time Prime
Ministers have occupied this position. But
1 think if you have to make a provision, you
should say the people from the academic
community. But you also have said people
from the public life. That means you have
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made room for the politicians. The Chance.
llor must be primarily an academic person
and he should be chosen from the academic
community, not from the people who have
this public life.

MR. CHAIRMAN : This is your point
of view, I think.

SHRI SATYASADHAN CHAKRA.
BORTY : Yes. So, what has been done ?
Now they are shouting from the house-top
everywhere that the educational institutions
should be free from political interference.
That is for the consumption of the people.
But when they make any provision, well
their Prime Minister, their people interfere
and it becomes non-political. It is a strange
logic. I do not know how that will sustain
it. The Education Minister will have to
reply. But in a subtle way they have done
it so that they can control the whole univer-
sity from Delhi.

I know that your control would mean
simply the control by the bureaucracy. You
will hear what the bureaucracy will want
you to hear. You will do what the burcau-
crats will want you to do. That is these
powers are going to strengthen the bureau-
cracy, which means regimentation, against
which Rabindranath Tagore fought all his
life.

Mr. Chairman, Sir, again you wiil see
they are not only satisfied with this and they
are making the Visitor so powerful. Sir, I
do not deny that at times it is necessary
for the Visitor to interefere. But when?
He should interfere when there is complete
breakdown of machinery and all that. No
Government can remain an idle spectator,
I admit that. But under normal circums-
tances there should be no governmental
interference. Here, Sir, there is no question
of abnormal circumstances. But according
to this even in normal circumstances they
can interefere. And Sir, look here, not
contort with this, they have made the Vice-
Chancellor all powerful. Sir, I would quote
again from the Bill itself.

“The Upacharya (Vice-Chancellor)
may, if he is of opinion that imme-
diate action is necessary on a0y
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matter, “—I put emphasis on any
matter—*‘exercise any power confer-
red on any authority of the Univer-
sity by or under this Act and shall
report to such authority the action
taken by him on such matter :

Provided that if the authority concer-
ned is of opinion that such action
ought not to have been taken, it may
refer the matter to the Paridarsika
(Visitor) whose decision shall be
final.”

It mecans what ? The Vice-Chancellor
may take any action without any reference
to the Court, the Samsad, the Executive
Council, the Gram Samiti. So, these are as
bodics only show-pieces. You have the
bodies with majority of the nominated
pcople, the people selected on the basis of
rotation, on the basis of superiority and
then if necessary the Vice-Chancellor with-
out any reference to these bodies can take
any action.

There is only one provision whereby an
employee of the University has been given a
scope for representation. Otherwise in all
other matters the Vice-Chancellor is su-
preme.

The question is can we really make the
Vice-Chancellor such powerful ? There is
one argumcnt that if you want to run the
University, the man who is responsible for
running the University day-to-day adminis-
tration should have the power. When
Rabindranath Tagore was at the helm of
affairs he saw to it that this institution was
wedded to democracy, dedicated to the
cause of education free from all corruption
or products of selfishness. He was powerful,
people accepted it. Butcan you give such
powers to the pigmies ? All are not Rabin-
dranath Tagores, all are not great people.
Can you give those powers to the intellec-
tual pigmies, the powers which you can give
10 the intellectual giants ? 1 think thatis
where they should be controlled because
pigmies will always use the powers without
any restraint and for purposes other than
academic. It may so happen. That is why,
in democracy it is absolutely necessary that
there should be democratic control on the

utive, Otheiwise, the Executive will
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misuse his powers. 1 do not find any reason
why the Upacharya has been made so
powerful,

Sir, everywhere you will find that this
basis of popular election has been done
away with. Mr. Deputy-Speaker was dra-
wing my attention to the Joint Committee.
I was going through all the records, the
persons whom they met. I would like to
ask : Did they meet the adhyapakas, the
teachers ? Did they meet the students ?
Did they meet the karmacharis ? I have
with me their memorandum. 1 have with
me what the students have written to the
Government, what the karmacharis have
written to the Government, what the
teachers have written to the Government.
For the first time we find the other day,
‘cease work’ was observed in Visva-Bharati.
It never happened before. Why ? The
students, the employees and teachers jointly
protested against the provisions of the Bill
in which there is no provision for election.
The teachers resented it. Why ? Just
because this principle of rotation is un-
democratic. They want to choose their
representative. Otherwise, whom he will
represent ? Democracy means representa-
tion. The other day Mr. Jagan Nath
Kaushal, our Law Minister, was telling that
‘we had been elected by the people, we
represent the majority opinion of the
people.’ Well, accepted. That is why you
are in power. But the man who is going
and sitting in the Court or in the Executive
Council on the basis of rotation, whom he
is going to represent ? In a democracy he
must represent the majority.

SHRI CHITTA BASU : It is ‘guided’
democracy.

SHRI SATYASADHAN CHAKRA-
BORTY : Suppose a man goes to the Court
and he is not liked by any of the teachers.
Then whom he is going to represent ? On
whose behalf he will speak ? I do not under-
1and the logic behind it. You cannot do it,
it is undemocratic. That is why you will find
a strange thing. There, the students belong-
ing to the Congress(l), the Ruling Party,
and also belonging to the Left Front parties
are jointly agitating against the provisions
of this Bill. Please note, both the Congress

" (I) students and Leftist students are jointly
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agitating. Sir, 1 quote here from India
Today dated March 31, 1984, It says :

““An indicator of the depth of feeling
on the campus is the fact that both
the Congress-backed Chhatra Pari-
shad (I) and the Marxist Students
Federation of India have joined for-
ces. Gautam  Bhattacharya and
Subha Bose, leaders of the rival
organisations say that despite their
political differences, t''ey are deter-
1ained to fight the issue together, ‘as
it threatens our very existence.’ "

That is how the students have united
because they fecl that it threatens their very
existence. ' .

Very interesting argument has been put
forward. Who will be representing the
students ? Meritorious ones, the prize
winning ones ! Now the meritorious ones
and the prize winning ones may not be very
active in public life. It is possible that they
may be book worms. Mr. Ranga, not
mapy meritorious students of our country
joined the freedom movement. There were
decidedly some meritorious students. Can
this be the principle in democracy ? I do not
understand this. And that is why rightly
the students arc protesting. The teachers
have also submitted their memorandum.
They are protesting. The karamcharis
have also submitted their memorandum to
the Government. I do not know how the
Joint Select Committee dealt with it. They
bave said, we want 10 elect our representa-
tives. Not only that, the Delhi Executive
Body and Academic Council, they are
packed with nominated members, ex-officio
members, who are in majority. Any way,
the people who are responsible to run the
university, who will give the idea of
Rabindranath Tagore flesh and blood,
these people, who are against this Bill.
Then how will you run the university ?
What is your principle ? If the students
are dis-satisfied, karamcharis are dis-satis-
fied, then how are you going to run the
university, I do not understand ? I think,
the Education Minister will make -it con-
vincingly clear to the House that the elec-
tion principle should be restored. I again
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say that 1978 Bill did make some provision
for election. To this Government when we
say you are authoritarian, they say ihat we
are democratic. This is exactly why we cajl
you authoritarian. This is one of the rea-
sons. There are other reasons also.

Then you will see, in 1978 Bill there was
no provision for a Tribunal for settling the
issues. Butin [983 Bill they have made
provision for a tribunal for settling the
issues. Now they have adopted it. All
teachers including Congress(I) teachers
demonstrated against Hospitals and other
Institutions Bill. There was compulsory
adjudication. In 1978 it was not there. The
whole philosophy, the authoritarian philo-
sophy that we find in the Bill and that is
done in the name of Rabindranath Tagore,
in the name of these lofty ideas.. That is
why I started by saying it is an insult to
Gurudev Rabindranath Tagore.

The Education Minister must be knowing
the recommendations of the Masood Com-
mittee. Previous Government appointed
Justice Masood. Why are you not follo-
wing the recommendations of the Masood
Committee ? Why are you not following
Gajendragadkar Commissions  Report—
What it recommended for the management
of the university, for its democratic struc-
ture ? Now, there is a very dangerous
trend.

I have gone through the recent U.G.C.
Report. You will be astonished that the
people who have nothing to do with acade-
mic community, most probably they taught
at one time, most probably pre-historic
days, they are not in touch with the acade-
mic community. They are the people in the
U.G.C. Of course, there are two or threc
people who are tcachers. But they have
recommended—what ? That to maintaid
peace in universities, there should be no
election, to maintain peace in the universi-
ties there should be a peace keeping force,
uniform people, to maintain peace in the
university, there should be no politics. Why
should there be politics then ? The students
would not be discussing politics in the
colleges and universities.

The teachers will not be discussing poli-
tics. Then who will be doingit ? Most
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probably they want that musclemen, black-
marketeers, hoodlums and others should
indulge in politics. That is their idea of
democracy. That is why I say that where
there is no democracy, there is always
discontent. I think, you agree with me, Sir.
In Pakistan there is dictatorial system and
there is discontent...

MR. CHAIRMAN : Please wind up.

SHRI SATYASADHAN CHAKRA-
BORTY : I am concluding, Sir. 1 wish to
say only one thing. It was Aristotle, the
father of political science, a very worthy
student of Plato, who said this while defend-
ing democracy, why democracy is an ideal
form of Government ; he analysed demo-
cracy with an objective mind and said, ‘It
is because no man is infallible, no man can
singly see the truth ; democracy is good
because it believes in collective wisdom’'.
Where is this collective wisdom ? For
collective wisdom, the people must have the
right to choose. That is the very basis of
democracy. I expected something good
since this is Visva-Bharati, since the Govern-
ment is pledge-bound to maintain the auto-
nomy of the University, to maintain the
democracy of the University,. to maintain
the dignity of the teachers. But I am really
sorry I find only bureaucratisation, negation
of collective wisdom and an attempt at
regimentation. The Bill has quoted as to
what are the ideals that should be pursued.
1 have no quarrel with that. I do not
believe in what Kipling said : *East is East
and West is West and never the twain shall
meet”. No, Sir. We shall mect. We
cannot create any artificial barriers to our
culture. The cultures should mingle. Visva-
Bharati should take on an international
character. Rabindranath Tagore wanted
ittobe so. I want that students should
come not only from West Bengal, but from
all other places, from all the States of India,
the teachers should come from all the
States of India. The University should
attract brilliant teachers. Rabindranath
Tagore invited teachers from Silvan Levy
and Tucci and they came. In Visva-Bharati
today you have the richest collection of
Chinese literature in Cheena Bhavan. One
year back I went there. Itis a rich collec-
tion. But where are the brilliant scholars ?
Who will make use of them ? We should

attract brilliant scholars ; we should invite
brilliant teachers, *Please come here ; this
is the University of the world”. Let there
be exchange of ideas without any fetters,
without any barriers. Let us pursue the
truth, let us pursue knowledge. But what
is happening ? There has been a steady
deterioration in the stendard of teaching
and there has been deviation from the ideals
of Rabindranath Tagore. The University
is expanding on the conventional lines.
Tagore did not want it. You will appreciate
that Tagore believed that India lived in
villages, and that is why in Sriniketan he
wanted the students to study agriculture,
how to develop agriculture, how to develop
production, how to modernise. I think,
Government should think about all these
things.

I would like to ask the Education Minister
one question : where you have this limited
freedom for teachers, where you have this
bureaucratisation, do you expect that
brilliant scholars will come to Visva-Bharat;j
to teach ? When other Universities offer
them better conditions of service and better
freedom, the brilliant teachers would not be
attracted to Visva-Bharati. They were
attracted when Gurudev was there. He
invited them, he gave them freedom, he
gave them dignity. But in this Bill you are
trying to destroy all these.

Before I conclude, 1 would like to say
this. They were talking about West Bengal
Universities. I am proud enough to say
that in Calcutta and other Universities we
have made provision for democratisation,
more than 759% of the members....
(Interruptions) You kindly teli them.
Knowledge is power. Without knowledge
they cannot have power. We have got the
greatest possible democratic representation
in our Universities Act and it has been
acclaimed by all. See how democratic it is
that even out of the panel recommended by
the Senate on proportional representation
you have been able to even appoint a Vice-
Chancellor not enjoying the confidence of
the majority. That is beside the point. I
have no time ; otherwise I would have com-
pared the Bill with the Caleutta University
Bill to show how we have given representa-
tion to the students, to the teachers, to the
karmacharis and other democratic organisa-
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tions and where there is a preponderance of
democratic elements in all the bodies of the
University. That is what we have followed.
We have followed the recommendations of
the [Education Commissions. We have
taken from Aligarh University, from ‘Kerala
University, from Bombay University and
also we have enriched it and expanded it.
1 would request the Government to give a
serious consideration. The Bill has been
passed by the Rajya Sabha, in the Lok
Sabha I think the Education Minister should
see reason. I have said something. Either
she should successfully refute it or accept
it and change the Bill and bring it again so
that the democractic character of the Uni-
verlty, its freedom and its distinct nature
can be maintained.

1 conclude with this. Visva-Bharati
University is a University with a difference
and this should be maintained. Democracy
and frcedom—these should be maintained.

PROF. N.G. RANGA (Guntur) : While
my friend Mr. Chakraborty was holding
forth in his usual eloquent and apparently
reasonable manner, 1 was just wondering
what a fine 1hing it would be to transport
him by free air passage to Poland, Hungary,
Yugoslavia, Czechoslovakia, Romania and
what else, and to Soviet Russia and also to
China and let him plead with them in the
same reasonable and pliant manner as he
has been pleading with us for democracy.

His speech, shorn of a few fringes here and
there, would make an excellent appeal to all
those friends there and I wonder how they
will receive him. Now he would be doing
it there not to speak of Pakistan and Bangla-
desh or any of those countries, in the
interests of the whole of their countries and
their peoples whereas he has put forward
this plea for the sake of these small entities
that we have ennobled as Universities within
this huge gamut of democratic India and
democratic States as well as democratic
Parliament here at the Centre. Thereis a
world of difference between that and this.
My hon. friend also knows the distinction
bet‘ween the dcgrees of evaluation.

Now for a small thing as it gains a bigger
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and bigger size, a saturation point comes and
qualitative‘ changes take place. That is accord-
ing to Marxist dialectics. Here also: between
a government for a country and a university
in a particular area for a particular number
of people, ranging from professors, Deans
of Faculties right down to karmacharis with
the students as well as Professors and
Lecturers in between there is a world of
difference.

Therefore, what applies to
of the country, of the state and this
Government cannot, may ~not apply
with equal exactitude or correctness to the
smaller entities. Apart from that, we all
pledged ourselves for a democratic gover-
nance for our universities when the whole
of them were under the control of the
British. But, after the British left, we have
established our democratic regime in the
State level as well as for the whole of the
country. We began to wonder whether we
should continue according to our earlier
paths of agitations, eloquence, perorations
and speeches. This is what has happened.

the whole

Shantiniketan was transformed into a
university at that stage when the latc lamen-
ted son of Rabindranath Tagore was good
enough to grace my place and other places
also here including our leader, Jawaharlal
Nehru and pleaded that Shantiniketan should
be turned into a modern university accor-
ding to all these ordinances, rules and regu-
lations and statutes. 1 put it to him also—
would it be betterto imprison Shantiniketan
into this kind of a statute with all the limi-
tations. He said ‘Now that freedom has
been won’. There are various other univer-
sities who are having so many of the staff.
We cannot carry on in the manner in which
Gurudev was carrying on with that great
institutidn. We would need crores and
crores of rupees. It would be best, he
thought that it should be turned into a
modern type of university. The modern
type of university has its own limitations.
He was prepared to accept them. I coo-
perated with him. Pandit Jawaharlal Nehru
appreciated that idea and then it took the
shape of a statute here. Even then we pro-
vided for the two elements—nomination as
well as the eclection. For certain bodics
there would be nominations and for certain
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others, there would be elections. Even
where we provided for elcction we provided
for panels also and, from out of them, one
or two would have to be selected. All these
various elements of choicc and various types
of choice were mooted and were adopted
and were incorporated.

My hon. friend, Dr. Chakraborty has
already educated me as well as the House
as to the various times when this university
had been dealt with by our Parliament. 1
need” not go into all these details. I would
only like to remind the House of what is
happening to-day. He says—Low can you
kecp politics away ? Tt is not that politics.
They can certainly discuss politics as we
were Ciscussing in our universities here in
India as well as abroad. I had some ex-
periecnce of Oxford University, London
University and Cambridge University. I
know how the Amcrican Universities are
being run. To some extent, at least, 1 have
some knowledge of these things. They can
discuss all thesc things. When it comes to
dealing with the teachers—the relations bet-
ween the teachers and students, I say that
students in India have been tutored, en-
couraged and even incited by various rival
political parties which arc now carrying on
their activitics in our country, in our Legis-
latures as well as other political activities.
They arc all interested in utilising the stu-
dents, helping them as it were, according
to their own ideas and exploiting and bring-
ing them into the vortex of their own party
politics and then trying to set them—one
against the other and drawing them into
the battle fields between themsclves with a
majority for this side or that side in another
direction. So, wec have got to give a re-
thinking to our ideas on how to introduce
democracy or not to iniroduce democracy,
how to withdraw democracy or condition
the democracy and how to shapc democracy
in such a manner that it would not do too
much harm to our universities. Wc had had
ideals at one time when Gurudev Rabindra-
nath Tagore was there. Were there them all
these bodies ? If thcy were there, were
there democratic decisions, rules and regu-
lations 7 Was it not a fact, Sir, that he
used to decide and he was the final authority
—and other people had only to go and then
Make their own representations to him
directly or jndirectly,—indirectly through
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various intermediary stages ? He was all in
all.

That is not the kind of university we are
thinking of now. This is the kind of uni-
versity that we are thinking of all over India,
any number of universities, there are more
than 100 universities. In most of the univer-
sities an atmosphere of industrial strife has
been introduced most unfortunately. What
has happened in Benaras Hindu University
and Aligarh University, to take only Central
Universities ? What is happening to my
own University there in Andhra ? What
is happening to our own agricultural univer-
sities ? Everywhere there is trouble. Stu-
dents do not ask for it, butthey are tuned,
trained, and incited and excited to, move in
this direction. People are interested in get-
ting as many students as possible into their
own wings. It was all right in those days
when I was organising students when I was
a professor ; afterwards I became Congress
Agitator ; then whenI was doing under-
ground work 1 used to draw students because
at that time we were fighting against British
imperialism, British dictatorship. But now
we should not deal with these things with
our tongue-in-our-cheek, if I may put jt in
such a harsh manner. We are dealing with
our own democratic society, democratic
governments here. We are not interested
in encouraging terrorists and so called
extremists and other people who do not
believe in democracy. We want our natio-
nal affairs to be decided by debate—that is
why we have this Parliament.

What are the decisions that those people
have got to make ?7—Who is to be the Dean
of the Faculty ? Who isto be the Chief
Professor ? Who is to be the Professor ?
Who is to be the Reader 2 Who is to be the
Lecturer ?—for all these things you want
the students to come in with all their poli-
tics—politics which is being dinned into
their ears by others from outside. Studcnts
are not the ‘leaders ; students are not the
arbiters, students are not the people who
take all decisions in this country. We only
project all these things as a relex of our own
sclves as an extension of all of us. There-
fore we have got to take care to see that
first of all our students learn how to deal
with democracy. (Interruptions) Walesa is
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not dead ; all praise for him. But my friends
are not all praise for him. Walesa is not
even so great.a democrat as my friend Mr.
Chakraborty. How they have dealt with
Calcutta University ? He thinks he has
done wonderful things ! What about the
other universities everywhere else ? There-
fore Sir, let us not beat this horse of democ-
racy tosuch an extent that it simply dies
under the weight of our own eloquence
and our own words. There can be
democracy and democracy. For the
last 10 or 15 years in all unijversities there
is not ‘democracy’ but ‘demonocracy’--
It is not students, it is the fundamentalists
who have been having a greater hold and a
bigger following with really terrible results.
They have been playing mischief among our
students. Many of our friends have been
saying that there were students, who were
not adult education students, who had been
there, who had done their MA again and
again,— afterwards they pretended to be
doing research work, for Ph.D. and so on-
getting students into their own circle ; they
are still carrying on as students, as leaders
of students, playing mischief. Sir, in the
Benaras Hindu University how much mis-
chief they have carried on ! In the Aligarh
University I do not know how much of
mischief they have carried on. Itis to the
same extent, in a similar” manner. There-
fore, we have got to be say extremely care-
ful. Let us take ourselves a little more seri-
ously and let us also be honest to oursel-
ves. If we are democrats, then you should
be democrat in every aspect of your own
political activitics but our friends are not so.
We are democrats and at the same time we
have the limitations of democracy. There-
fore, let us make ‘a clear breast of it. But
my hon. friends, Communist people, Com-
munist Party (Marxists) and Naxalites and
what is called the extremists, all these
friends, let them be as honest as we are and
we profess to confess ourselves to be...

SHRI SATYASADHAN CHAKRA-
BORTY : Prof. Ranga, how do you say so
and you are clubbing all these, Naxalites
and Communists, together ?

PROF. N.G. RANGA : I do not attribute
motives. But don’t throw stones at others

MAY 8, 1984

Visva-Bharati (Amd1.) 368
Bill

while you are in the glass house.

SHRI SATYASADHAN CHAKRA-
BORTY : We believe in socialist democ-
racy.

PROF. N.G. RANGA : Glass houses are
all right when 'you grow these hot-house
flowers. But glass house would not help
practical politics. Now, there is no other
country in the world —except Russia, except
America, I suppose—whcre there are more
than 100 universities. We have them here.
We have here in our country the largest
number of students. But at the same time
unfortunately, we have s tudents who protest
because they are not allowed to copy in the
Examinations, students who dictate when
the examinations should be held and where
they should he held w hich Professor should
be promoted and which Lecturer should not
be promoted and so on.

Under these circumstances, 1 personally
feel that these provisions are fair sound
basis that we can possibly have and I am
sure that the Joint Select Committee had
lightened our burden by placing this Bill,
more or less in a final form.

I would like to offer one piece of advice,
if I may, to the Education Ministry and the
Educationists all over the country. In regard
to the appointment of the Vice-Chancellors,
I would like the Government of India, not
only the Government of India, but the State
Governments and their Education Ministers
also, to examine the possibility of extension
of the same principles which we are now
trying to extend in regard to the appoint-
ment of Chief Justice of High Courts. Our
Universities now most unfortunately are
becoming prey to sectarianism, parochialism,
linguistic rivalry and jingoism of local pro-
vincialism and thereafter they descend to
the level of casteism also. Each State has
come to have not less than 4 or 5 States,
except the North-Eastern States. In regard
to these 4 States even the learned people,
professors, go on trying to play to ‘the tuo¢
of casteism in order to obtain Vice-Chan-
cellorship and the local Chief Ministers ar¢
trying to balance these appointments accor
ding to the political importance of thesé
respective castes. This is a virus,a mor
dangerous virus, than the kind of virus ¥
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have in our urban life. Politicians have put
their fingers so deep into the University
politics. The sooner the Government of
India, educational experts, our Ministers and
the State Ministers come to grips with this
problem, the better it would be for the unity
of our country. So,1 would like them to
study the possibility of shifting Vice-Chan-
cellors by choosing the Vice-Chancellors
from States other than the States concerned
so that we can come to have some advan-
tage of the earlier practice. There used to
be Bengali Vice-Chancellor for Lahore Uni-
versity. For Benaras Hindu University, we
had Vice-Chancellors from University of
Maharashtra. To the greatest possible
extent, if we can have inter-stzte Vice-Chan-
cellors, it may possibly help to introduce
the consciousaess of India’s unity into the
minds of the professors and other staff.
Supposing a Punjabi, it does not matter whe-
ther he is a Sikh or a Hindu, goes down to
Madras, he would be aloof from the local
caste wars and he is likely to be a little less
parochial and a little more nationalistic.
He may be of help in reminding them about
the existence of India. They may begin to
remember during their rivalries that they
are members of this country and they should
think about the unity of India. Till now
no effort has been made in this direction.

Till now, you know, three Bengalis are to
be selected by the Visva-Bharati Court and
sent to the Visitor. These three happen to
be always Bengalis. This method is not
limited to Shantiniketan alone. The situa-
tion is the same in Andhra also. We have
got five or six Universities in Andhra and
this terrible caste trouble is going on there
also.

In this regard, my suggestion is like this.
Out of these three, at least one member
should be from outside the State, as far as
possible. Out of these two Bengalis, the
one who is more of an Indian, more ofa
Universalist, who shares not only the views
of Tagore and recites the poems of Tagore,
but from the core of his heart is inspired by
Tagore, may be chosen. This sort of effort
has to be made by the Education Minister
in this country and some thought should be
eiven to it. I am mooting this idea for con-
sideration by the Education Minister and
the Education Ministry in consultation with
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other Vice-Chancellors, other Education
Ministers and the University Grants Com-
mission also. Whatever effort the Govern-
ment can make, they should make as soon
as possible.

On thetop of it, I want them 1w look
upon these universities as seed-beds for our
future intellectuals, savants, saints, and
leaders of our country and these seed-beds
should not be poisoned by bad insecticide
and bad manures which are being introdu-
ced in the name of political parties into the
academic spheres of learning. And then
alone exploration into the future and into
space will be possible and fruitful. Thank
you, Sir.

st R fewe (araaat) o sfgssrar
ageg, & st rwrd § fF arraw wega
fava wredt fagas, 1984 oX a9F &7
g faar g1 & o fagas 1 @rA
F@IEI

ATIFT, [T TEIR AT SMTA 1921
# gwra § wifea fadaa 1 eqrgar & o)
I fraie 3w ¥ & A fawg ¥ mfa
oifeq T F ¥ ) g gepfa i @ia
FT QITATT W F FAR AR 41T A
afea gata  fF a9 1970 & = gfa-
gfafeal #1 q7g & agt T ITET gud
grafa &t sterar var AT afq ag=rg o
agr Aredie o #1 7% | oF GV FoqAT Y
Te3q A &1 oY, AfFT IaF faada 3@ qear
H g a@ I 90 AR FAW R
safaa gq smzvoi qifemdz & 1951 &
o fagas afufrafaq fear aar ar . e
F® w@r a4, AfsTag qx & w7 A
qr$, sa¥ aga @1 @rfaai & 1 fee 1971
¥ qifqqriz & sfufan gar, sa¥ ag
FAFAT S FIE F TF Jaqq 997 *)
aeneraT ¥ 8 aEedl fY UF R a4 faay
uF aga st fdr & ) 3aF 417 1978 A
o fad Jw garr, IaF A 1980 F WY
Jo1 garT, IEF AR UF sAIEE fadiwe FA
adt foer g &7 ¥ ga¥ dmwa fag
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3 17 o= =t fadas wega fear sam

gl

TR S ArAeeT § 9 AifaAmew T
favgmeg Y & fow sragm@ 2 qaify-
Fifwal quqr faafaqt & fao fgddwq,
SUSSAT AT ATAT F AT 9T 2q9€G1 & |
AfFT AT 9P Areaw { fwerr 7 A Y
TF FgAT §— IO FIFT MG 9AW I
fifra 7 @< fgrgeaa & aeg grsal qar
fava & g 2ot § o 3957 F¥ew @) arfie
aT=x gvaan a4ar qreaTed faar i daee
a1 EMT Y fzgrast &1 qrawe 0
quaa Y aH |

faenfaa & ware g oraEmEl
qgie sageqr gAY I1fET 1 fareqr &1 qreaw
afz gaa migAreT § Al ¥ qg9r IAw
qEaR STeT AET gt § a gAY aga wfe-
arE XY & | 99 &7 9FF qF gIIT g—
FIFTT FY 7Y FY O sgFeqr F3A 1fEQ
arfe Teaa F¥ N afewerar 4, ag a8t w1
H @HI g A% | TwRF ¥ gy fawen F
TR ¥ o oF faFraw QYR I fawra
& fag <17 F19) wara fear ar ) fasrs,
asAY &, gia, Fo AN Afeaw, g7 97
fagqa g7 3% A9 G T AN F I8
difra 78f @A Mg 179 fE
fava § 9% 91T T yaIT @Y1 § wfuw
T FgHT ¢F fA9aT F71 #1077 FIATE |

AT WA 3 (AT © awnafa S,
I TR ERE Arg SR A 123
srareery 3w o fadw H A o @ 5w
araa< q< fuear w5 ot & grar fawg wreal
¥ graey § N faor qu forar Tar g, arag
% 7g aga Tger F14 § A} A% fag g
afweea & qra & 1 arad @AT grax faw
qar frar @ g usy awr 7 w&gfa 1 4
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2139 weal &Y gaz afufs Moo
fasre 7 99Y §—ur7 afz 912 @ frw a
fara #zar & @t g3 9@ afiw 1 gfe
qg 1At § 1 ¥ 39 92T A I ATAT I@ar
g--fF ag ez Wt wsw AW F1 Fgw
3 agarafg & 7@ faw &Y qg w301

asfY Sro AT Fg 1} ¥ fir 7EdE de
Ao @raIrT & fre) safes v 9gi @
T@r, 3 AiwwrE Y 7 ggrd & qar
AflagamA A WIS AT NT A Wy Tar
&4 & I9F1 fearT a9q1 § 1 I gaA0 A
gt 7 fF ag IfT IR g frar 3@
g T S Nt ok qRa daz A
EMT{ agi a1 JNFT IAF! JT-T& HI
&9 faar | o wafasz arg @k dasz g
1 FaT gy qr—& quAqar g 7 399
sAfas §, 96T qar agt § 1| 7a71 AgY gAwT
fesra =Y ar faar Fg-wgr graT @A
213w 39 9% F FIT A F I IT
AT H T AE T aFd

warafq agiaw, 3§ qear F wqfqa go
F$ a9 g A ) 1863 F IFAT 19T g%
T 1888 ¥ 34 WEAT H A FT ¥
faar | = ¥&reg arg ENT A 5 faefaai &
qIIN F FIATEA F g7 qE€qT FY qgq a7
sreaisdla &9 faar | ga% sarafdla sl
Ay W@ &G favg & wizg a1 qepfa &1
gfesma #30a & fag faeg wifa st dga
F1 G2w 23 F fag, §ar7 wi F A9ge, o
3Nz faarearad §, a2 farf ), g |,
Jig g, J7 g ar fgrg & a1 qIREr §Y, &
g#1T F gegpfaqi #1 gaa g, @ g, W
19 FY I Fq7 | IRIT FT gepfaq ¥
wIn F FeTar &t @v ) & FwAdl o
q@Aar TigAr § f5 #a1 ¥ A9 weghal
gy 17 @ arad & § el A
RIE § 1| GUH FY 19 FEA FT ATqH1 F
¥ 21 (@)
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WA LIRINAS P L e et

- ¢ 570

st T wwe fag (fedamars) @ awr-

aff 7g3a, ag 93 HY qatar Fraqwd )
19 ZH 17 FY HY AT FL THI g |

awmafa aQlaa : & d@ oar 1 sngafew )

M WS 3T : AT AFYA TG gaAT
F7ifF ¥ auzy & &7 fqa aga & Fgr €1
A= § gAF1 78 Arar Tifgg an

awTafa agled 39 ae g7 1912
TRT HrA A AAAFT A | IR M-
afq B | IEY T GEAT FY AFAUCSET &
foar st ga Warafa ¥ srar g ga]
I &7 1913 & IART Ataw qRE®FIT fqan
W 3@ GeyT F OF AFANSET & "I FT
faar | g arg & 1915 & I5a AGRAT
el w7 spraT A fgrgearT § g ar a
TRT ¥ faed ¥ fag wifa fadas g &l
7% faq agi W@ | I9Y 3§ &A1 A USA-
e gfe & wgea wra feari dm &
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AT feaTAY o | 73-a2 s 43 o
A7 1922 # @ramd uae ¥ et gEwT
Wasg T FT011 171 | gWN 7272 eafyaqt
A arqar Awara fear 1 @t 0w d3gw, Ty
Tseg fyaread, #1467 qIRE FAAFT aArf7
suffaal &1 awara g @ia ¥ wEe
safeq =it i UT wwesdt ¥ ot st wrgAr
agt Y 1 = FOU, FIATH G T safaq
& WY agi sraaT raq-qiea frar s s
safaaat w1 foar 41 1 ot g w9 A &
IR AT I Y N A TE AE, IAH
FrAAT FFIY, IN GAR IH 97139 AT |
oY SafFd ST SATIFY RFT ArAAT 2 AW
TH AW A ATAT HIWAT R A Farear-wreh
FT3 F1 3FT A1 | & quAr avgar g Fr wefa
TATAR, A ATA-TATST F 5IX a5 GEAITH
F, Fr ogin fraY gfaafadt & oo go
R fo gFo o F¥ =Y ? I A &3V
sreqaa frar, gas ard gfaar & v of
que T@t qiEY | agfy arenfE #15 feaT
& ¥ 1 IENT qAFT X =T AT FATY
AN IAFT GAA AIGA Y ATA Ty
NEFT Fgq § ? 37 FW IF9F T A
auaAT g ? A, OF aFqeey ofeq ¥ w
# qarT & gray ggEAHN g ) g7
e A1 wigi o< fexezfua &, sedf
TEITHAT FT AIAT ATAT WIAT 1 I
sufsq & grarg ¥ oF AGI-gT safEq
g 93T H @ PFT ATHT F@T g1
(caaura)

SHRI NARAYAN CHOUBEY (Midna-
pore) : He is speaking. **What** is he speak-
ing ? (Interruptions)

MR. CHAIRMAN : 1 agree with you.
Why do you want to rush ? Let me deal
with this. I am quite intelligent to under-
stand. Do not be more alarmed, my friend,
than necessary. Listen to me. You sit
down, Professor Sahib, you sit down.

“Ex;;;r;éza-;s‘ox?&;re_&-by the Chair,
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=t Trorn wAR fag : 579 AT AiwAd
=1fge 1~ (swaar)

st T3 AT : 7@ AT AG &) -
&1 F1 qrfaamiz § 100 (sgqam)
_v,....(,{,&_/) )
(Fproreei: Figmip S weqngidiee

SHRI NARAYAN CHOUBEY : He
must first apologise.

(Interruptions)

MR. CHAIRMAN : You have to listen
to me first. Istand up, and you listen to
me. I am controlling the House, not you,
my friend. I will tell you. All of you sit
down. Now, this will not be recorded. 1
am certain that this language was not to be
used here. And 1 am certain that you
should feel sorry about it, to have said such
things. I hope you see my point.

PROF. N.G. RANGA : You withdraw.
15.01 brs.

(SHRI CHINTAMANI PANIGRAHI in
the Chair)

HTATE WA A : aqIafd o, Sfar
farear 5=t oY & &gr, gEEAAA S Swq Fgl
AT A ar y gwmT g3 4 gfama &
FigAT A a afew G qgi foerr &,
mifa fadad ¥ W mfra 1 §3w
qTY AT H A A FAT FY AT 1T A
IR FGTT 7 JHY HT FAIT 31T FAMT FI G
g sat fagg & gaw fagfag &Y ag)
FIFTUST IAFT IATF g §, Ffw 97 7@l
qT I FIT ATEAT fHg Ay § a1 § IgAr
sgfad miaar g 1 agi 97 Y 1T Ay FgA
arfgg sz getfag ga T gear@ agi ax
FIAT 987 | I¥F JA1GT sNqat gAfFar
Tigg FEt 7grT faard g7 dear ¥ g3 gs

g1
(it Faramafor arforagt drawt= g)

IEA 5@ qEqT FY aga FAT AV &Y
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1951 & ofteq Sqrgy @19 g€ I X
TeENT TaET N2 fHar @R |9 a1 W
qEqr &1 Hv8Y qig & faswrg grar w@n
qg SHT A OF AT a7 A T, a9
1971 ¥ agi o swmarfas @l F ds-
BT FY HTITF FITT AR W & AT
safyaat #1 ar=ar ogr f fow Ag@ SEm
F1 IFT T Fra sy dedr F Q197 F]
ag qifd @A T F g ARGV TF A
@ agt aE wifa-fakas s =i-faaaa
#Y qfefy & feqa faerr waa, faar swaw,
F1 W9, g0 waq, o waw, Waee
YT § ATHFTATATAT FT §W &, IqF gfee
# @ gu, aga A=T-guAs A ag faw
T8 g7 ¥ 3w foar war @ w9 =gt AW
fawt w1 fagfaaat i sk AT 7 fawm
g« feg srar—stg faerr, = gsien,
AREFTA §IST, FATHA Feqro], FAT FaT
anfe Y gafa agr =0 |

agT 97 FFAET $ avazg § ATHFT G
FY wg gar fadrgwT Teznfa ot 1 af@ws
Fqiq fasitzT %1 q3 faar war, Iq 9T
far arar, sirafa st o) & qoaT =TRAT
g f& #a1 wegafa 1 9g guk Xw ¥ wafex
9 AE¥ ATAT TAT § | FAT ITRI AT ANE-
w1t & grr AgY fwar qan 1 afz Arwmg
F qrenw § YAH Y wegafa F ag v A
safeq ag=ar av #a1 gaT a1 fgegear &
sfasrT A8t fas ot ) fex fea srraTT ax
A1 IAH IT FEqT 7T JfaFrd ga1 37 T
a1 %1% 72 Y g amafa s § ) § qwaAar
g f+ zad MNswd F fagda fg a7
g useafa @F awr s wsagwr agr
usgi Y fagra awrel & wreaw ¥ I4
StraT & 1 gt o T faae F A 7 &9
grary ¥ say-ama faare @ gArd
sarerz gav afafa § Q1 asai & g Ik
¥ mgeq §, IgH TEA e frere @
&1 737 IAFY N ATq AHATS A gHAA
afs 7 gaw feRefas anmy & A g
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Tg1 IrvErE & fF ao g awg & faane
gr @ § |

gt 9T SRy A1gT A Fgr fF agi 9T
ot 93-fard safea §, farast ggi T frara-
AS 1 &1 < v, g I AwAlE v 2
f for arrat aeat «Y usAfas qifzgi
A & oY ararra g, o gedr@ gam
wrarga 7 W fwar, o gwv'@d safaq,
faarfaat w1 NeagT awg, far 2w dqis-
sz F@@ § g gfAafad ¥ sussar
&y §, Far ag gwrd fmear ggg¥
faerrdf sara ¥ s} avg & faoer ggor
& Afw qr amar ar @ s Aifex
JATAT TATAT AT, JAFY FATH AN EA FFS
fyF1< feu i &, afFT o9 398 oA
TS [UEMIEl, WU, AITHIT a1 AT
A F FTH ST F@T &, g &
AT G T FAT FATAT ATZAT §, IR
SYeqTg 31 ; a1 agr gArd fvear §, Fav
ey foer ggfa gn fggeam & e
aIga & 1 T9 aXg ¥ gfagaare § fgegeara
gt AgY sg gwar & fmer o= Sy &
srgAT a1 g f qum gfafada § o
faardf sregt foerr sreq AT ATRAT R,
5 |1 qT IAFY Fareqr qreg FTA7 F1gar
&, 3T 3at arfuswre faay Tifgd 1 30 faer
& wifee ofrg fag aTg 71 9919 FTAT 18T
g, 39! favag & searga faaar =ifge
aeqyr 1 yadfas eafyagi & g §
T qeq TS A W & v gArdy faerr-
qeqral ¥ J17 ANFT W F qAqIR FAT
Tga & 1 AT TAF qrE-H1g ¢F A AT
F@ g, 9 WA &, ;i {W A
faady gfrafadta § sad s arg@-aiaad
# fagfea &, frgar Seor@ STHRAT @1 7
far fis sreqar-sren Seal § se-oeT @@
AN WL, FH A2 Y, 71 AT AW
RO O e st ¥ g, @
IAF T FAT geAr Wiy xE@F feg
W@ emew) fadw @m@T 99 1 AR AT A

VAISAKHA 18, 1906 (SAK4)
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gfrafadts & gwewar sidr gy g
qard ¥AT FAT 9ed § fF AEr 7 e
HTTHT THRETAT AT § AT AT § fFarzw-
Fiaag &1 fagfaa & o § faa arg

Zq WsEl & |19 WA [T F AW 9T
eqifaq wgrT aear S STy § SEFr
Mg agA Ffar ANagamM FNTAY
A 0 fae #) 3w FT @Y & 9FT ARG
F3ar g &R faar 3o F37 F fae aar Zar
g1 .

St sfaa ware Agan(aaediqR): fava-
ATt # wifa-fadad @ a gard qEEEar
¥ g faga® 9T 4ga W@ gug =90 &7
faw a#T ywifgqr aamar ag areaq &
g & | Jigre AdFT FAS 7 WA
fir faga-widY 1 ag faforse &dsa AT
arfge fr ag fown & wream & TRR9 &
fasrdl #1 F1d%T 2, I &9 §F dfas F14-
FA1 FT A AT F

favafaaraa 1 eqgar T3 & fow
JeEg q FY oY IFH ITHT GFHeqAr gHar §
FaFar qx auifia @issfas geal &1
91T T AR & A 41, afew favasga
# wiaar 1 g9 A gad afeafaq ar
sitx gfag @ A faea-widt <ar
a1 91 | 93 faga-aredt & ot #1 ge
99 g7 @Y § A g ywarw grar g e
gad FmE F oA F1 agaearg,
gl @AY 71fgy &Y | £& T £ TAT FrawT
firar siraT g1 foad ova ueAY, FH{ F7
g ST AT 7 M w1 W Sfua wfa-
fafues o &Y dem & gar i it
fava-7ixdy &1 717 @I9F AT | T8 Fas
dara A S gAgT AL A, 38 WX WMIF Y
T dmrer &1 &Y g 9T o sfawi agy
saeraT J1fga |

gi gt ot ¥+ faeafagradl ¥ afc-
a3 ¥ srgurad R afw e § faqae
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[sYo stfaa FwT< AgaT]

arg A FEAW ®T F agr o & AT
andt &1 feT Wt g7 gawaar § 5 =
fazafaarag & 97 WA & agUaT &1
F1o ufa® garg war g1 aafage W H
71§ us UfF aff F7 & fee i &d
saear & & srgarad o dfas Arazet
F1 41 N7 AT g AR I T AA&qw
afgs |

awrafa &Y, 2MT 3 g a1a ax &« faar
a7 i ga 93 areqifens sirawt # as
qreq FI FHT I gH BTN K gFfa F
fase gras § Ao T I I wiEl F
feardl X AgAawTW AW F S F
10N | I earT R afa=r F# AE-
TaEar 9T a« frar

zq fadas ¥ sa1 wqv sfafa & g8
FH AT SATY 7 AFAAT THIU R}
a1 g€ | g AeTd arg Mo L 9
g994 # & o Go JFATGY AIA AZE FI1UF
frara “fergeam a awear”’ qg @I ani
gfeq st & Y g6 9X fa=1e fFar qr) o&
Y@ § IR AvId sgFq fwarar 9
gwy &1 gEEfsamie ot wgar a1 f& ora)
# waAtfa adl s aifge  “fyegeam
guen”’ uF agd quAy feara § st awar
arfger wea & gwifug gg @1

SHRI DEEN BANDHU VERMA (Udai-
pur) : He never said like that.

PROF. AJIT KUMAR MEHTA : You
just go through Hindustan Ki Samasyaye:.

SHRI DEEN BANDHU VERMA : He
said they should be aware of the current
politics, but he never said that the students
should not be involved. ‘

wto sfera wAIz Agar: g gEeAaTd
f& =g gaam v faar

MAY 8, 1984
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dfea st & fagr ar f& g9 vy 3
gefasarite ¥ faaifaal § aonfy i
fa<ig fear ar 1 dfea A 7 Y z@ a@ &
9] #Y 4Y AR IegIN Fgr a1 fF faerret
Tq W & ArfIE TN AT ITH I
ATAT FT AAE AT GALATH T | TafAg
FFE 59 1d Y qad¥TF FY 9 fF faanfmi
& wadfas Iaar art sifze ) 9wy s
Y TAANGH IFTT ATCY ? FA7T WIFA AT
TEETE FT ATHFIO F& ¢ Alwaitaw
qOYIUCT 7 997 IFT 3T USAHIF Jqar
g ? gA amvad a1 § 5 s Hr
gefsawiie ag wgar & fr faerfasy & ag
Tgl 1 Trige | JEwT fadg S w@ §,
ag9rzd § 5 faenfady & @ Todifas
AT ATQ T Tq 7 AT AT H AT £ A
Il fady @@ &1 weEfeanie M aq
FIT T G|

o a7 7 F31 fF 37 aug A qra gad
9, a8 g uEefemuiiz HgaT g1 #a1 ATH ¥
an § ferenfaal & vaAfas Jaar adf srat
=1fge ? agi 9 fafwea fawafaaraay
fafara ardte & faenfagl iz foas a1
arfaa w3 &1 9Eq1T 1 I T faar-
faai w1 arfAnT farg snarz 9w gam, 9
fra®r sfafafua sa a1t & *30 ? faam
aqd ag 3R frasr sfafafgea F &k
fraa gfafafa § ? i frad afq sawm@
& ? gT ATIHY FT AT AAT I qFAT 1 7
awg &1 gfafafaes g7+ & ang T
T AT IFANT FIF § ? T AaH 94
garaita® agfa & sraaie § aY ara ggd g
g N fasqa &1 § @l & awar R, T8
B ®7 ¥ 17T HY T, T 17 gA A
CE GRS

gedima qifadt & s ¥ gra 20-@ A
F& T FeY a8 STIETT ey aifgy arfs
W@ & -3 F7 gl USA § 19 @&
fafesa dear ¥ zo fawafaaes § ||
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freg OaT w&Y SragrT agr @ adr faea-
fagiwg ¥ g& Sgwdl v afg @ @Ay
seaar Agr | fawafaaeg & fawaw ar
faeare far war § 1 ag & wraar g f g
oY O farerr e A& 1 qF1 N Snfawr
afora 7 U g%, I FEFT qqd a8 g
¢ & 3u favafamraa & @ 3o Feea
favafaerer FY A FT & Fa1 frar swig
frz &Y WY T NY e & I F1 AT
Frear | 3w H TN IE AT @ FAA §,
va favafaarran § sit g @ Y farerr 33 §
7+g 5w favafasiaa #1 3984 £G J77 &
FAAT 9T |

yw AR dw § dfqw saygeaq € waar
HECIEECIEEIEIE I ECA (G

FAYEAT F FIT Y & | 5@ AfaF sqagean |

# wqrg T ¥ 3q fawafaarag & awean
¥ & Afaw-fosr ot 1 gA AT
aFd) @Y 93g IAFT ETAET qar arfE
IS qr9-a19 SiF agi ¥ fawaq F amg,
WEaF N F a1, AqAr Nfawr sfag #@
¥ ot gerw @Y | 091 &7 39 favafaaray
Ft 2ar arfgw a1

WIgi a fadaa FY 1T &, TF A1q TAH
Al ey &1 za¥ wto gafawto
sl faerr &1 W I I@T TAT ]
weg darfas T Efaasa seama w1 FG
Feorg A4 & 1 9@ weag & B faar qaifas
W gYenfos seraa & yrstor gafaafor
arg A @ @dar ) gafan g gq-
fagfor &r ot fadaq & S&d g6 @ &
W 9 @I SArAr Aifge

@ fagas A grar 28 (1) ¥ o aar
s fear qor §—d1F gewl F o
wfuf qard &1 wraga @ qar 2, NE
TR T AIFALH FTOT AT g AT &I
fwerr ®¢ w1 g@ afufa 1 At
T ¥ gF AdYT yA § o afg ag waw

VAISAKHA 18, 1906 (S4KA)
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awer g af & ammemr weAT g gak frew-
fagiaaY & ot 3@ GFIT FT g@EYE @0
JTQT |

g7 weal ¥ qiq § gradra fongr get oA
¥, a9v few ag g@El 9, emra 3 a6
HIG FATE |

SHRI SONTOSH MOHAN DEV
(Silchar) :  Mr. Chairman, Sir, I feel privi-
leged to support the Bill on Visva-Bharati
University on ap auspicious day today, which
is 25th of Vuisakha, Tagore’s birthday.

Sir, this is a Bill which has been drafted
very well by the Joint Select Committee,
and I wholeheartedly support it. 1 am very
surprised and shocked to hear the speech of
my learned friend, Prof. Satyasadhan
Chakraborty, and I am also surprised to
see his respect and love and all praise for
Rabindranath Tagore. In the State to which
he belonged, namely, West Bengal, it has
been observed that now in their syllabus
from University to the primary level,
Rabindranath Tagore has got no place.

Sahaj Path was the most favourite book for
the students at the primary level.’ Rabindra-
nath Tagore’s poems were given. I know from
the beginning they have been objecting that
Sahaj Path is not Rabindra Nath Tagore's
book. In Sahaj Path there are many poems
of Rabindra Nath Tagore. These have been
deleted. The history in West Bengal sylla-
bus now gives more importance to Lenin and
Stalin and not to Rabindranath Tagore or
Netaji Subhash Chandra Bose. (Interrup-
tions) ] am an uneducated man. All edu-
cation is yours.

SHRI SATYASADHAN CHAKRA-
BORTY : Have you gone through that
book ?

SHR.I SONTOSH MOHAN DEV : I hav
seen all books. (Interruptions) Even then
when this Bill was discussed in this House
there are certain points which have been
raiscd about the various clauses of the Bill.
Well, I say thisis a Bill which has been
drafed by the Joint Select Committee. From
the Report of the Joint Select Committee,
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we have seen the Committee was represented
by all political parties both from the Mem-
bers of the Rajya Sabha and Lok Sabha.
Some Members belonging to CPM, CPI have
*given discussions in this Bill. The political
parties left front have been telling ‘“‘why
should the representation on the Council be
on the basis of merit or seniority 2" They are
questioning the formation of the Students’
Council. This has been objected to and
criticised. But I personally feel that this is
a model Bill. It should not only be in Visva-
Bharati but this should be all over the coun-
try. This is necessary. There should be uni-
formity of rules all over the country. The
university to-day in our country has been
converted into a hot-bed of political destruc-
tive activities. What have we seen in Assam ?
Gauhati University was the main centre for
all this agitation in Assam which was nei-
ther good for the country nor for the people
of Assam. The universities are being mis-
used. There is no reason to say that students
should not participate in politics.
They should have political think-
ing and they should participate in politics.
But they are involving themselves into poli-
tics which is very disruptive in its activities,
which is destructive for the cause of the
country. So, I fully support this Bill which
has been drafted very well and I shall appeal
to the Education Minister that in the
appointment of the Vice Chancellor also
there should be certain rules which should be
framed by the Government of India, which
should be followed all over the country,
whether it is in West Bengal, Assam or in
the Union Territory or anywhere.

What do we see in Calcutta ? Shri Chakra-
borty has spoken too much. One Member
of the House who contested election has lost
in the election. It is in the democratic pro-
cess that he lost. What happened ? They
did not accept defeat gracefully. They have
made the issue of Governor. This issue is
continuously going on. Wherever the Gover-
nor goes, the workers create troubles for
him. Itis not good for a particular State
nor it is good for the country.

Now they have passed a Bill in West
Bengal. I would appeal to them that they
should not give concurrence to such a Bill
which is against the concept....

MAY 8, 1984
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SHRI SOMNATH CHATTERIJEE (Jaday.
pur) : Have you read that Bill ? I want
clarification. Do you know what is there ?

SHRI SONTOSH MOHAN DEV: Sir,
he wants me to read that Bill. ..

SHR1 SOMNATH CHATTERIJEE : |
would request Mr. Dev to read that Bill.

SHRI SONTOSH MOHAN DEV : Is that
a good piece of Bill ? My point is that the
system which was there was alright. If
through that system talents like Shri Satya-
sadhan Chakraborty and Shri Somnath
Chatterjee could be produced by the Cal-
cutta University, then what was wrong with
that system which was there in Calcutta ?
They have good talents there. They claim
that they are much more educated than
many of us, and if I agree, it only means
that the old Calcutta University Act was al-
right...

SHRI SOMNATH CHATTERIJEE : The
1979 Act was passed by the Left Front Gov-
ernment.

SHRI SONTOSH MOHAN DEV: 1
would appeal to the Education Minister that
there should be uniformity of rules all over
the country in clection or selection of Vice-
Chancellors. (Interruptions)

Before I conclude, again1 would request
the BEducation Minister that this Bill should
be taken as a model Bill for all the Uni-
versities with certain modifications here and
there, and it should be followed all over the
country because the University campus all
over thc country has been converted into a
campus for agitations and thereby the edu-
cational system is going worse day by day
and we shall be answerable to our future
generation. Therefore, this august body
should take care of it. Let a comprehensive
Bill for all the Universities be brought.
There should be a prototype system for
appointment of Chancellors and Vice
Chancellors all over the country.

= Jaerer Az aAt (Frsar) @ oa-
qfr agiza, Favawredt gmga Gagas &1 #

anda £ar g | 9g fagas &y strsr 13 ol
& eqqd, WA M FAAT H graa F qQ
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ATAT AT §, TV IgT AT Y SATIT  A=\T
giar | fwT ot &8 us gatiior fqdas ar
T a&ar g A § quaar g fr sad smagr
7gd ar=g § | faw a<g ¥ fawa-wizadt mifea-
fadaT & srafead § ot faeg & ar I &
@iT grow desfa X qara desfa &
araNd, qIgeEd Tfqa L T WIFAT
gart TRy Wamm ara Irw W o, 9@
afedur % ag fasr wega fear,ar @, zafag
g U § | 7w faez qra s N
TH FETAT F1 gq €7 34 § faqar aua q
9w gfez & ag faw aga & sreer Fgr
aFar § | faza wixat F1 @9 ) qw F fag
o Ufagifas adfts & &7 & QAT o7 gFAT
2 agr IAFT AY wigAr Ar—zq farafaaag
i fgeg, atg, &7, faa, gearm, €ar, qasy
HATIT FT AT, AAT AT e agi 9T
fpar sraar | IG% fEEY SFIT AT VIWE
g e, qrsy FAT HIX FEHfG 4T
qITATET FAT AT Gepfa & argra) 73791
TG AT Fraar 77 g A efmar
F 0 & graey @I-HIR qgd I AT |
za% qrg-ary favg ¥ vrarat & @tg wifa
FX STFT FT I2F g A< favg wifa earfaq
grigreafaa & gam ¥ admifasa &k
MY FIA F WIFAT AT g, §T AT
fgar &1 fae1 g 1 a4t 59 g ¥ aga w=er
wigaTet F @1q A1gA qr3 faqar @
A1g M A gE FEqAT Y 91| 3% foaq
wifq fAdaT #1 us o101 T9« 997 fwar
a1 1 geg rrart oY Fs gad fava wifa earfag
g @it | gafag aw, fad s snfec
wsaY &7 AT AT 97 | SYAX F ATEATH F
&7 & @17 A a5 A1 gl I T uat
F1 OF I TTY WA 5 | FEATF H S
gt |YgTEYe araraer § Wi A srmifa
agr FAW FT1 FgF AT g I gAY
fava & FTIFATH FT TFFIT AT T TH
s Gra-arg ararfas fawa¥ &1 e
a1 1 ZEF gru F1WT I 9T fAda
faa T | 37 91X ¥ T IgT & 561
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IE 99 97 | Af6T o) oY £ o, aga-dt
Ar=AT g€ AT srmifs &1 N FE@E
FA1, AN WE 19 ST F qrgar 1 §
gagdr g & 9 og= asdl § | @ag A
SierFu FT¥ § @ WA 9X Sfana
S9TF 98T 1 Q@ fa=e A @i ;ifgd)
T Awfaai § @ a8 uIHIfas oaew
& geF g foFar @tr ahar § 1 @S Y qo
WTFAT §, 99 fagdia #1§ Fr@ A g
=ifge 1 ag @17 9@ & fF zad weaafa o
TUIAHA AT F ®7 F @, TN UA-
AfaF gora wiaar @ awar @ IfeT sgr
a% gaH USKIT Aged FT 17 g, I9 gear
&1 & gueT FIGTE | €9 G FV AT FT
Uy ey g Fifge #ift ey fava
mifa &1 @ fHar war § s faw
gepfa, foar six afaa &1 & gru faamr
frar @war g1 T @A widEar )
dANFaT F F1g A § @ ST IE I
gard g sar § 1 seifag sEr gfee-
For § 3@ X farqa &5 7 fq=r sarn
Fifgu |

awafq qgeg, uF aF guedsi & AT
YT ATGFT SAIA AIFTAT FIAT a1gAT § |
favg et & depa s are) fawar €
qgT AT AN qIEAI9F §, IAF A1 TIT &
Wewrg aar a1 @r 8 | fava wrar |
“fegw afaede” & 92 & AfFa fafra o
F IGTHIT AT § | TH TAIATO FGT AT
gFar @ | &, OF I AT ATEAT | HEFA
fawmar & g10 Had 7aA+F CF AEA19F § 1
ag, fATraT wepa & seqmas @ § | IR
seafa Qe F 93 qT st aF A0 #1751
379 #0 grgar & g fawa ¥ fegia A
Yo uFo o # &, 7 fawry qyeaaq far
T 7 frad # Aqd &g fwg §, S =2
A9T JHY AT F 21 9T A4 fHar aqrg
degd, qaret oF 15a faamr, faa-ardr®
fawrreas Sto Yo Qo AW F1 TH
FifSfraa deT 9GH GATAT A1GATE
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[5 QaeTe waTR 3Nt ]

“Dr. M. Mayank,

Please note that 1 will pot let you
becomc Reader and Professor in the
Department, so long as I'am Head.
Better, look for elsewhere, preferably
in your own province, U.P.”

This was a letter dated 31-8-1981.

Tq GedT F) fawa-Trae 4 FgHT A
| WA HET AT GFAT | §F AL HY ATT R
Q1 orAT F1fee | 9gi 9T g-ehed H AT
qgT WEWIT LT ST W R ) WeE WA
sk wer wad ¥ fad sfaedzq &1
§-2Fe 425 ¥ 700 a% g safs a1 g
Kz UH-UF @ § | 8T qrar o) =a=i
g, oigi gL OTT 9Rz §, g 9T 3309
560 &1 &1 7 fear garr § 1 T FodATodTo
&1 foraEr 741 &1 SeRiA WY WH G191
agl frar | % a5t & ¥ A FTEW 1370
Heq® H1 25 ST A% AN FT FIA 9T
STt SPTEr ASY fT 1 5 STHIT FY &FAEaar
A grrdFar & swgar fag-wEt A
T dY gEFT % ag ¥ gheewior agi
g9 QIO WX SEHT FEAT & qHID G
sy 1 & emwn war g fF W agka
ga @ ¥ 9IS § g F@EA it
S AT AGT FY Ay, AT AR fHaq &
qarat a9f ¥ @91 W@ &, A% g faq

T |

=it FAIHA W (AT R faswmEre
figayg) : @aafa wgieg, @gd § FAAg
forerr &= Y 1 gegarR A AvgAr g fE
g frea-wfa Warg a19 ENR Y 979-
fafq 9T g9 @3 § @A wgkayqw fqeq 9
Faf A ATEE | 59 a9 & g9 qTF9-
F1é) gTEq Y gUETET IHAAN ¥ O A
wgh, dMT St A g gwar F, @9
feege 3= 4w fran, g aed gan fis
tan fedl aF faas o+gia geat sfa @,
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AW FY T1T T, ATH Ivg 4T &Y 4T | Hy
FHgfaeel & arX ¥ ag qr @ FF faw fagia
&1 3 AAFT AT FH FQ &, 79 "wAg
TR I UG FIFLVIT W & Fr gw wdy
Y a1 gt w7 F A § o arF
FgY, & amadt 9a% faq wegare 31 Frgar
g 1 ez Are &0 2w wrea A @ Ay,
aR a1 ¥ fava wfa qrar o ) wEn
SRIMF S F grw § aqy fawr
w#e fFe | faa aug agi DT ot AR Y,
qH ag R J1T AT I X 3T JTR q1SF
¥ aeen faas< vy & fr ag arrdy g
{1 AN 7t F 0F wgeqw axew A
st farg M9 R 9T oF arfase frad
gu & fava *fq =rar ) gafag a9 g
AT A F wg 79 faswr agt <@
gFd § a1 g% ot ;o7 faac WA+
AT Y Mgy arfee gw amaa srre-
JAT T S | AT SI15T GoI¥e FA2T § 29
fasr o fa=1T &Y @1 91, agr SiFawT AR
U a1 AT F aqew faasT fa=re <
W) ¥ qY Yax) fegdenT ¥ ga% a0 F =7
gare fax qar = aia Ua ¥ fecdz Ak
| ITFT FgA1 91 fF NFT gwo o #)
agY @t gafag /13 ava 1aq @ 9 | afz
q919d J¥a F) @M AT A SF @Y aAvar )
NT g #1 feedz AT ywq , F gaw
fesT Qg TEY T1gA1) AfFF ag ard W@
2 fr og faqr w19 9gd amAr =ifge an
R +Y 91T 5@ AT H T 747 g &Y =6t
FARARGA A9 F grema Y & g,
qATH OAFAT FENTIVE F QI gC 3
TF T AT AW A=y fa9 952 §F
Iara1 Aifgq | gAR agi a1 gfaatadrer &
o a1 991 #1 fezn Aff d o frem &
fraw ardr sug 78 & 1 afe gm gmard @
I8 § 54T 3T AT QAFAT F) AT F
a1z ez faee § 1@ o o wigR A _W
FY ggAY FaidY 4 g€ i | Fewle faee
A A FIG ¥ AR AW H aFar Y wraAr
a1 gl gE waifw gL UF R ¥ JA-d97
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dn & fauer gorelt A @R AR AW F
aF-FE suaear Ag) § | gafag & wadar
frear w1 Aggar & faaga sar aigm fs
zd fam § 9+gia forg @ & I qw A
gute gfaafadts & fau fafg sqarg &,
foad® srgaiz sw aw & foar 1 graa &7
garr s, v & fwerr w1 ware fear
sgar, 99 fafg &1 smo z@ 9QF ¥
aAagq - faqq q1¥ 3w A1 gfaafadta oF
@ fram F ggae 99 @ faad 2w«
AT aF |

AR F S ATT JIAAT GFAIYT Y
#g WA & g4 ga13 o smoat qief &
wad &1 § | freror geqren ) fEaAy
e qgars §, £ Ag) Far 9 awar | frad
& w1 FY Fufeal 1 60 F3F F97 IT
AW F1 Fgr 3191 § | FAFAr fava-
faemara % wiaa< A fag Frg@-a@aT i
AqigT fFaT IUR A1 19 A1 a@iT TR
§ ag wirar A @1 AL g 1 g@faq faer
agey| 9 fagAl e saT ggarg § ardy
qug AAmd & g wd § AR ag
faesd qoFwa A% g1, ar gewdifene
AN, st qag AN § AT AIIH R
§ ST agi gg § SHIRAT T T W §
Y wiraT g W

ag faet wqda dra § & AR AW &
fre o & foew &1 fagas Par Tfge
frad oF-dt sgaear g a¥ | qeEfas
IR # wifea F fag ot F19 F W R
IgFY qlt AF g5 § |

wwssl ¥ qrg ¥ g9 fqF %1 gaqq
a1 § AT AF aFax [ F fag ae-
AIRArE |

MR. CHAIRMAN : Shri Narayan Chou-
bey,

SHRIMATI SHEILA KAUL : Mr. Chair-
man, Sir, he is a Member of this Com-

mittee and I do not think that the rules
would allow him to speak on this Bill.

SHRI NARAYAN CHOUBEY : 1 have
given a note of dissent.

MR. CHAIRMAN :
You can speak.

There is no bar.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Sir, we have already taken the time allotted
for this Bill. Therefore, 1 would request
you kindly to tell the speakers to be brief
in their speeches. They should only make
points, not speeches. Otherwise, all other
business will be held up.

SHRI NARAYAN CHOUBEY (Midna-
pore) : Sir, I heard with rapt attention the
speeches made by the hon. Members of this
House. Sir, Tagore had sung—

Puraba Paschima Ashe
Taba Singhasan Pashe

He wanted to see that the East and the
West sit by :he two sides of the
throne of India. Many things have been
told about Tagore. Tagore was never
static ; Tagore was a living dynamic being.
What Tagore was in the early part of 20th
Century was ot the same Tagore when the
British people were crushing our national
struggle in 1920’s. When Jalianwallah Bagh
massacre took place, Tagore was not the
same Tagore and when the Second World
War started in 1939, Tagore was not the
same Tagore. These people always try to
prove that Tagore was something like Lord
Mabhadeyv, without any change, which is not
so. Tagore was for ‘shanti’, was for peace,
was for ‘Kshema’, was for many of these
good things.

But Tagore had to say :

ST ara faarg g arg,
fawrs § ag s,

gfw f ariT sfaars aar,
gfa fs 3Wre 71eT )

“Those people are vitiating your atmos-
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phere, do you love them ? Do you ever
forgive them ?** Tagore had put this ques-
tion. And today, these gentlemen are shed-
ding crocodile tears for Tagore. Tagore was

a democrat. He was a democrat from top
to bottom. I am not questioning those
gentlemen.

MR. CHAIRMAN : Youmay say hon.
members instead of gentlemen.

SHRI NARAYAN CHOUBEY : We are
not questioning this Bill. We have question-
ed certain principles of this Bill. Tagore
was a democrat. Now who would repre-
sent the students ? We clect our President,
yes. We elect our Prime Minister, yes, that
is true. But students are not allowed to
elect their representatives. Teachers are not
allowed to e¢lect their representatives. So,
this is your Bill. Otherwise, many things
are okay there.

SHRI SOMNATH CHATTERJEE : Itis
a perverse Bill.

SHRI NARAYAN CHOUBEY : I have
heard what Prof. Ranga was saying. While
Prof. Ranga was bringing students out of
the Universities, that was all right because
that was Independence time, time for strug-
gling for Independence. Many of us have
done these things during the struggle for
Independence. But when Capitalism sits on
the throne and when the Left wants to bring
capitalism down and when we give a call to
the students to fight this demon of capita-
lism, then it is wrong. I do not agree with
it.

SHRI BUTA SINGH : It has been demo-
lished in Calcutta,

SHRI NARAYAN CHOUBEY :
we demolish it in Delhi, we will fight.

Until

1 do not agree with Prof. Ranga. I have
heard with rapt attention Shri Bhagawanji
also. He may call me Choubey or Dubey or
whatever. He is a great man. He is very
much annoyed because Shri Satyasadhan
Chakraborty had asked something regarding
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Prime Minister. He Is a ** of Prime

Minister.

MR. CHAIRMAN : You should not say
that, please withdraw it.

SHRI NARAYAN CHOUBEY :
drew it.

I with-

MR. CHAIRMAN : He is a gentleman.
He withdrew it.

SHRI NARAYAN CHOUBEY : But Sir,
what more can I expect from Shri Bhaga-
wanji.

(Interruptions)

MR. CHAIRMAN : Kindly confine your-
self to the Bill.

A1 AW 39 gaefa wg ey, A
FY 4T TqST FIAT AUET | TT W F1 FT
da9 8, ggT 91 Q1T FGAT AT g, TIZ
FEITE TN I@ 1T H WL FE1
Tifge | ¥ agt 5@ IR A F=B aTq G
FEI

10 GAFT F§ AT IAFT FI1 AT
fag a darT @ 1

it T AR 1 ET G )
O -l
1= WA 34 agy €qee § ? afaw)
(Interruptions)

SHRINARAYAN CHOUBEY : I only
want to remind our friends here that after
the Jalianwalabagh massacre Tagore who
was given a Knighthood by the British
Government, renounced it. Much before
the Congress people could think of it
Tagore wanted to take a Jatha to Punjab.
It was accepted by the then Congress Party-
Anyhow, in the next Working Committe¢
meeting of the Congress Party, certaid
leaders of the Congress Party wanted to pass

**Expunged as ordered by the Chair.
{l
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a resolution to congratulate Tagore for
renouncing the Knighthood. But this was
objected to by some Rightist .Congress peo-
ple and the resolution was not passed. It
was killed in silence.” This is what the Con-
gress people who had high praise for Tagore
had done.

MR. CHAIRMAN : Kindly confine to
the Bill.

SHRI NARAYAN CHOUBEY : I am
only saying that the Congress people are
saying that from atoz it is a model Bill,
and that this Bill should be tire model for
all Universities and for all campuses, 80
that they can control all the Universities
from Delhi. (Interruprions) All will be de-
throned. You will also be gone. Don't
worry. '

I tell you that my mothefand India is not
England. It is not France. It is multi-
national, multi-lingual. (Interruptions) Yes ;
it is multi-national and multi-lingual. That
is the thing you object to. This India is a
multi-cultural country. If you want to say
that all of us should take charchari or
dhaniva-patta throughout the length and
breadth of the country, i.e. everywhere, it
will not suit the cause. We¢ have many
types of people.

“ Nana bhasha nana mat,
Nana Paridhan

Bibidher Majhe Dheko
Milan Mahan.”

Inother words, we havc unity in diversity.
So, naturally the prescription which they are
piving for Mother India’s education system
will simply lack these things. So, we oppose
this Bill ; but at the same timc we request
them to consider whether this elective
System which we had "proposed, can even
tow be restored.

I again appeal to her for these things ;
ind I now finish. Thank you.

Wt frgrd | o () ¢ SR
Wg3-waz, & smawr Awa? g fF amad ga
R fear |

W gHA gArafad) | O FTAGET
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T 3, Y g8 UF aQFT JYAMI qIATH
FT gAY IV TARWA FT AGT JATAT §
aY fRR 1L gaTT AT AT AT 1 AR
gh EuR FY Fraw A gf gfvafady Y 5@
atg Iwidd 5 szdeq baw w1 fr AR
g AT g, 9 @ frad gt ek
wAfaAmT £ ar, A g FJ I GHA )
=Y 9 gfrafady & Savdet amar =aga &1
Srge FAS N A & g, ag Igar W
ArAA & fag Jarcadi &1 amie gfaafadt
T g0 T faqT FT AT FA1A1 8, oY 59
IR § gaFwfaea A WA 9T 3WA FEAT
g 89 gAefads ¥ fag fawew os
gr Tifgg ok 3o fawfad o Swe w:0-
wa X Zhwe advg FewA { @Ar
Tifgw 1

GHTU ST TZEZH HT Fig HT @A HI
agY 8 1 g7 g o g ¥ 5 geasIm-wa
gt g wfgg) afe qar @Y Ad v
Tifgy fw rzsza ag qa #31 f& g3 fag
feard aYa @ N wifge, FAFaw aar
g 91fge aiteg | 917 gw gAvafad) ¥ qga
¥, Y dez wgd 1 FAwee faar qrararn)
UF I a9 F1A9 § &I A €155
a1 | faelad & qez wzdE ) FATH Fagee
fear 1 st 28z wgar § ag A fs
qaFmT H gryanz ¥ fagaar sar
aifge 1 &Y fas oNemT war §, sa+) aar
arew 6 o0 A ¥ A agrn Fragay
fasde geet ara w1 W@ § 5 ooiRes
ag waat 73 fr afrafadt &1 faong qan
gt wifge 1 gurd awww W @ fr e
¥EeEq ATAY QAT T FT AT §, @Y 378
foradt &y et § 6 & 99 sarema w1 gw
T TIGIT FT | gAIR agi A= ey 37 N
X wgsed A qEAfadl ) Iadq FAH
AT FW T

g ¥ e fFaTAl ol margd § s
T w0, wEAERed ¥ fgars g
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g™, AT EITH F IFGEAT | FE A
Fgar f g ezgvza § 7 sg¥ a1 AR
ude T Fifae Jfea gfafedr &1 st
ot g o 9aF fag ot oF wan
ATATAT § AN AT TTIvTH § TWEIRAT
FIFTAT 18T §—ag gArfaa a&f g &
waww fafreex & qweawa s&ar fF
qATH EF ¥ AMALT A JIEF T@AT
F goargeedT o1 IARY AT F1 0F
aQ=1 giAr Tifgg sk gaw qifafesa ad
st wrfgg s @Y gw @d § fF af-
afgdlsr afadwa &1 ¥=2x a7 af § &
JAFYT I F quTH IFEHT FrAT & fam7
WY1 59T IV AN ATT GRFL @I §
3T gArr it g fagew 91 QEFNT FT
IqF TS A FAY A1 W@ 1 gAifEw anw
AT FAFAA G471 E § ¥R 78 a1F W@ W@
g afpa A gafn @ & arw gfaaraga
1Y ag 1§ § safag arelia w1 @ aga sod
AT T fF gAY ezEew gag Wt
TEEHT FL S | AT gA Q@ § o wg3vaq
#Y qrare A 2§ § AfwT 5 ofwed A §
3 Srar I1E qaT & I9T &1 agi oo #
ar gfrafedls & & gu ¥ar g fs dfed
FAIRT ATA AgE F Arw g At Ifrafad
g 4, agi 9X ¥F F© AW as Ty § A
daeivr FIT @ § 1 37 F @ gfrafady
2 gad WY 3B g@d aF F A0 a3 § A1
g7 & adi 3% § 1 cafae & gagan § A
1 F1€ 7q1 fAEeq T ST AT TS
gmtagy Jdidve wag fafgex § QA
gfrafadrar & &vr W, afeagadas §
fe A1 @ gfrafadiar & dn & 78 2
W & | AT IAZ ¥ I oF A6 F @I
2, guR AW F AT FFR FIQ )

16.02 hrs.

(SHRI SOMNATH CHATTERIJEE in
the Chair)

&;i'aa A E T qHo fipe FAT G

MAY 8, 1984

Visva-Bharati (Amdt) 39%
Bill -

g ofFT gar wedlmm a8 fawr qrany
FARIT WY 919 T AT § AfwT NBuT 9
#1 aifaar 78 3 §1 afgar st s
AT T IR T A &1

T g & AQ gy genrfw g fr
aradt #18 Fa7 faeew 71w F3A7 wify
aR g feafas # e aaddza § awg-
afwu w3 aifge afs gfrafada £
wmfaT maT gr 9% R IAHT AR+
AF AN AU W AEHT FI qF | 3¢
F1 faeRardy sned ST AT A A
ga forrdardl & WA @ F1I I AR
ATIHT A1 G FCM 1 39 3747 &) § 3ol
TEFTET FE@T ATZAT AT— TR (G 17
AT ATTFT FH |

=it gfidw agree (MEge) : wmAlg
gyafa o, fava Wdl & a1 § o fagqas
agi aX 9849 fear war g gasr oF fadw
qeq F AT 9T § fqqu FATATGATE
&9 fagas F71 agi 9 AT ATAT IgT A6
T1q g, g7 WY T1gq A fF et & aedt ag
fagras agi aT @rar It | AfFT @ afa-
feaag gt g fawafaaray i § 9 fs
gm@ forg famafaarsa 3 ark & avae
TiT gy @ @ fw agi a3 fadas amar 9
afed gg gt «rar agr g1 § GERE
fadg =9 & srdar HTAr Sgan fF @
favafaaiaa & a1 § Y fagas @ a1
wiif 57 @A &1 qFe §IAF AN
4178 AT F aga A afgFc 2 ko
g § s dEr g ARy W Wl
zafve ga w1ga & 5 @Arwm favafamar
% fae ot fadas arar snq ; o fadas 7@
I AT AIA FT gA @I FQ & AT
fagas #ar @m =ifge, @ qFaey A
gura e ar faraa g dar ad et
Rar § v g erw-aifys fadas § ) foet
deqrat ¥ wafuq o st Frdaw g 99
rwaifas qafare 6 geat w1 fadw @f
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@I F1AT F1fge | ag F1a gad faard a@
AWM gRT @er A9 R F anaw,
qregarsn N AFaT F afa I frosr
F awY @ aAF § 1 gafae ag fadaw
ITF 1AW & ATET, ITFY TIST F ATET
1T I7F gafa F e war Anfgg Ar |
= frgas ¥ #1E & Afgwa Y aq w28
w$ g1 ory gfafafaal sic sdaifadi &
gfafafa & aiX & & gaa v ararg
gy AfAawa & sy 93 Ag afew garg &
ATYIT AT QAT FIfT | I AFH1T FEATIF FT
sfafafaca [ & smare 9z gran aifgg,
st % za faaas & adf § 1 gefag & favw
&7 § gL Y [T For fFag oy o
7® faga® & a1 ¥ g7 ga@mal 9T e R
wigt ®gf {1 AfgamT wr afwar &, S9
qAF F1 gfFar & €& II9T &1 A9
31 srega famafraradl §1 970y A%
arfeqw adaF ¥ agf FT aF9 &, 91 g7 IR
sar s ? fawafaaragi & afe s safaq
§3 gu ght T g7 ara@ w1 off waar ag
g1 f & deqr 1 @Faifas adF § 74w
T, of f@ 9T ga |1 FT 999 § | gAY
aqra @@ | s sifawe R o € @ sa-
9z &, aga #7 93 faw § 1 g7 fwenfadi sy
qegral #1 ATaeT T ATETT { FTT AT
F1 arfarsTT AdY 2T F1EA §, g oF aga &
gutaqu feafs §1 zafag a2 garg gz
fa=re fpar sigaT, 3EFT § fqAT §T
ATTg FIATE |

Iqgaafadi & A 3 dafad oF g9
Y ger war s ogma faar war fEas
¥71g favafaaradl & arga qE@qT F I
¥ uF & S o gy Frfge 1 afz gw g9
FY F1S suacqr g9 fagas § A ar § Iq
1 faQg 7gf w2aT1 1 gu agw § fF gL F
favafqaraa #1 1€ F1 ag afuwr faar
arr wifge fr ag arfe =ar@a 7 % |
Wy &Y gaw faq agr &1 qasfas wrafaq
1 qreg Stga 1 Argar gy & fagifa

VAISAKHA 18, 1906 (SAKA)
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FA 72 | A9 af frdt 3 g ag aw w9-
-7 A9 FT F14 A8 far @, agarze
STgET g g aar § | T FFT qiT 9
a% faad NEaT F ag 9T w14 78) fFar &,
g 15T TG TG G AFAT G | T TFIT
N gvaary qaefas FIfaa g1U @Ay F
frutfea T nd | ga% amar< aag ¥
Feala &1 g7 fean 911, 98 g9 SR §
TH IF1L HT J1au17 g1 Afge )

T AFTX ATAAT H AT F fag ¥
gaTa 31 T1gar g ) At fawafaaradi &
FFATLH IH1 F 99 fAQ I §, T o067
avg ve-fa@ 73 & § 1 F7 ¥ Fw Figa
at famafreaal ¥ qg-fo @ sifgo
WA A FT ¥ FA AqE G G
ItaaT g1 S1A1 =wnfge 1 frasr Ty §
g1 747 A §, g ATTAT HIB! AZY T
zafag @ &k @t feafe @Y wifyg
s cafsd dgue A 8, ag fear s
fawafeama &1 Ifaax 7 T90 @ng
fags W@ & FJIAT AR AU5T Frgw%
T W AT SR A ARgar HR qgr-
qaT FI I g AT A19T AIRQ | Fafag
Fagar g fF qaER g7 auw gaE a3
e717 3 o< feafa & gae#21 zad g
&8 g7 T§ 1@ FY AW /T FE@T
7183l § i amia fgeg favafaaag $ art
# Wt oF faq o § agT ¥ gega fear
strAT 91fga |

w1 FeRaTA FA(g193E) « awiafa o,
# g farawidt amga f99a% w1 @mg
FIAT §, AHET FA1 § | & wadar fag
fr 7= St F1 ot wrgAR AT E fF ag
T8 ugra dear st fargar gf graa
garid & fAag gq91 Fser, 79rd AT grax
fas aFT g § 1 sNwq, fow dgra gax
afafa &Y ag fas g¥ar aar a1, & st gasr
us 93T 97 A qg A fae o /g wr
1T 91 | qaA @ a8t F FAT ofegqg
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q1g ag afafq sigt fdiE dw w7 a9 138
gfafa &F arx mfvafadaa ag, qaua o
qa a7q F§ At 9T as T gt geqre
&1 G HACAYT FIT F q1g Sl faed qgr 9w
a1 war gaF A1 91 F qifgal T gwda
farar g—ag aga @Wma AT AT & 1

AT, I A TE 7T G8qT F raYy
Ffaqrs@ A AAEE g AWH
Iq AZIT AT HT T gI 1ar g v fava,
gefa, &ar, J@q, N, snfe @35 a1
% aggel sfawr F gft ¥ e faegia
Fqe WG afed g FEIT A AW FT A
QuA fFaT— 3@ 71T AT FT ATH AT—
qwRa aez T19 a1g f3@ Fevar 7
fag smr # AT ATRA A &F GEAT HY
eq1qAT #1, & Qar @i=ar g f 3% aywrw@
# foerr & agd & F+7 & doaid §, AfFET
&R OF A JFT Y year A Fe9AT
F U S 5@ IW &1 avaarn, gegfa, s4ar
1 9319 ¥ fag us siad Fex wqifag gn
afe & ag #¢ & sax) qav At fF agArear
sz qufmar §§ favafanaal F g 9
o faarag eqifaqd &7 [gy ¥ ag
aaa A8 g 1 & favafaaisa fedt sum
¥ gfar & Q¥ %1 oY N2 wiFfga F3@
q | HTGHT A1 FT— WITT &1 AT AT
dgegfa Qleq F fag misen T qafaer §
fazrrdl fadml & a1 F3F ¥ 1 TEIT F Y
ag seaat A1 fF qF TE) gear @eaifaq £
sita faad faaml & AT ATHT agr FY F47,
freat AT FEALFH A I § GHHA, 93
Ytz qA W § AIHFTNIW &1 A9 AT
F, W1 F7 qorma &3 1 afsa fred fay
3q famafaaraa § w9y wgag g @rg
d ¥ 1971 31X 1972 & S a9 g,
dreme g%, faardt R srearasi § swa
A o @S g T [XIT HT T AT F Q@
gu § @wwar § ag7 AwiwAg A o
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fer-sfa-feq gua graa famedy <=t o
@Y Y | g gIEIXA qrar fF oI g
1 guUTIA & fqq At Yar fadas anan
w17 gy ag deqn 9y 9F Aa Y g1
FI D | '

gAY 9% ;rfnf‘a g mfafadaa a%
a1 gw agr avit aaf & @1 ¥ fadr ) qrga-
afasaz & fad, 373 faare g, seamat &
fear g3, fanfadt & faar 43 ok
favafaaras & Nt s49d T39F fgax
Wt g7 1 37 wad faAT gA F @ IAw
HIFATHY 3R Fwrst F A7ET FAE T FIAY
feate dw %Y aT 9aF @13 78 fagaw qm
faa v | agt 9T SFEw g qr ) g@aE
F) GAFT TT gel ATAT § Ao ATFAIY AT
AW F AT W ¢ faasr away §
fasara & agl & 1 gardY axwTT AEAY §,
gaR farerr A5) =gy & & 3gr 97 «waw
F1a% W) R 99 favalfaaa &1 32w
a1t ag | fedas § gad fac fafass ga=
& gragra feg g @ ) AT safsad Sy afafg
FArs w5 § A 3@ <A K1 @) 5w awg
q AT I HAMFAETAT KT USRI AT GFaAT
3 fea ag & faenfaal T seaasl &
EHUT FI AT JT qFar g |

aumafa agra, agi 9T wifa fAdaq &
gl 9T 987 AT 9T FT F7H Frar 1 =0
fras ¥ sxa Tgaqiiz N Ffa & faww
¥ fau, a1 & fasm 3 fagsaqear 21
zq faw # 9 wiama fFo g § 9w Fai
9T g srEmrwifaswar #1 g fwar @
FH[ | FAT T FTTUEY 1 GG ©7 F T
fear aar @t #w favarw g fF qRaa
FHEYAT TFIT RN | T I TF aee @
21 g® A 7gi 9T 37 F A FaH< faardt
faetr agor 3@ &) TE F1 ART FW
¥ | Ft AT HX qed< g =9rfam g
Tl gA AMI Y | @ WG FEAr & g
ST T FT AGeA TITT FWIT | T7g) Waal
% g1 & SHHT ANGA FIATE )
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SHRI A K. ROY (Dhanbad) : Mr. Chair-
man, Sir, as you will not give me more time,
1 like to pinpoint certain features of Visva-
Bharati. Visva-Bharati is not situated ina
very grand place. There arc no beautiful
hills, no sea shore, it is not a holiday resort.
It was a dry land, hot area, barren land and
there were no gentlemen, no bhadra log
living around it except the tribals and the
poorest people. While passing through that
area, the father of Rabindranath, Mahar-
shi Debendra Nath sat below a tree and
that particular place attracted him. Gradu-
ally, in 1900 hc purchased some land and in
1901 a small school and in 1921 a national
institution was established which was made
a national university in 1951. While pilot-
ing his Bill, Maulana Abul Kalam Azad,
the then Education Minister referred that
this is an amanar, a gift, which Gandhiji
entrusted on him to watch. This is from
the report of the Masood Committee. Nehru-
ji, intervening in the debate, said that this
university must not be allowed to be another
university in a regimented form just like
other universities.

He warned against regimentation. But
today we are faced with the worst regimen-
ted legislation that is before us. Bven the
Masood Committee recommendations said
in the Aims and Objects that that they are
giving a legal form, an Act form to the
Report of their Committee. But the Masood
Committee also recommended that the
students should be elected, the teachers
should also be elected, because you have got
enough powers otherwise. That too you
have avoided. It was discussed that good
students should be inducted into the com-
mittees. It should have been the best thing
that the good students should also be the
leaders of the students. If this combina-
tion is not therc today, for that we need not
blame the students and that cannot be cor-
rected by withdrawing the right of election.
For that we must admit that somehow or
other we have failed in our duty that there
is no ideal before the students. Now we
have read in thc Memoirs of Prof. Woten
that when some controversy arose, Subhash
Chandra Bosc was not the person who
assaulted him, but he took the total respon-
sibility and got himself expelled. Itis true
that we should not be afraid of agitations.
Today the problem is not of the students’
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agitation, but the problem is thatof the
direction of the agitation. In'our time we
have never seen that the students were
agitating for hard question papers or that
there should not *be invigilators. All sorts
of such “things were not there then. My
Comrade Choubey said that students were
fighting to pull down the demand of capita-
lism. But I doubt whether it is a fact. The
students are not fighting for that. That
would have been the best thing if the stu-
dents had come to fight the demand of capi-
talism, the demand of casteism or the
demand of communalism. Today in which
direction have we led the country that the
students are becoming extremists in Punjab ?
They try not to become Bhagat Singh, who
was more radical than the old Congressmen.
They are two steps backward. In Tripura
what happened ? All the -tribals above 40
years are with the CPI(M) and below 20
years are with the Tripura Yuva Samiti.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON) : I don't think
so.

SHRI A.K. ROY : You may not. But
if you think with honesty, then you will
thiok like that. But my point s what fs
the contribution ? I am saying that that
trend you cannot arrest by withdrawing the
right of election.

Secondly, I would like to say, what is the
purpose of creating a Shriniketan besides the
Shantiniketan. One of the biggest imbalan-
ces in our education system is the alienation
of the intellectual exercise from physical
labour. That Gandhiji also understood.
Rabindranath Tagore also understood
and all the national leaders understood that
in no way alienation between the mental
and physical work should be allowed to
happen. That is why Rabindranath
Tagore invited onc of the renowned agri-
cultural experts at Sriniketan and rural
technology was established there. It is all
right that you have withdrawn the right to
election. By that can you keep the ideals
of Tagorc living in your Amended Act ?
There should be some sort of provision even
in your aims and Objects that the relation
of mental and physical work and the origi-
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nal ideas should not be lost sight of. You
have seen that in many of these witnesses.
I was studying the deliberations of the wit-
nesses.

They say that one of the reasons is that
Visva-Bharati went in the wrong direction
because Sriniketan was neglected. You
have neglected the rural technology, you
have neglected the practical work, you have
neglected your integration with the society.
Itell you that if surrounding villages are
inhabited by the tribals, the poorest of the
poor people, you neglected that portion.
So you must emphasise that point. Mr.
Vajpayee is sitting here, I was reading his
performance in the Committee. (Inferrup-
tions). His performance was fairly good. He
asked, ‘What is the number of foreign stu-
dents in the University 2 The University
is having 400 teachers and 3000 students.
The total number of foreign students is 50.
The number of foreign teachers is less, but
that was not the original conception. But
why is this name ‘“Visva-Bharati’ ? Rabind-
ranath Tagore started Visva-Bharati with
C.F. Andrews, W.W. Pearson and Kaka
Saheb Kalelkar of Maharashtra, actually
collecting people from all over India, and
that character must be retained. Prof.
Ranga suggested panels and all that saying
that one should be from Bengal, one should
be from other States and all that. I say
that a panel of three should be for Visva-
Bharati—one from Bengal, one from India
other than from Bengal and one should be
from a foreign country. These panels should
be there and out of that a Vice-Chancellor
or Upacharya should be selected. Then you
can give a real meaning to the term, ‘Visva-
Bharati’. Your reservation should be there—
1/3rd of the students from Visva-Bharati
should be from Bengal, one-third should be
from other States of India and the rest of
the one-third should be from outside India.
The composition of teachers also should be
like that. That should be enforced. In this
way you can, to some extent, preserve some
of £e good elements with which Rabindra-
nath Tagore conceived this institution.

st w @57 T (qTe) ; awtaf wgiE,
A1 afz fed) 2w o wigeg srimam § ar
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3o+ favafqmadi § s o1 awar g
afg @iz &1 wfgey Fidar § a1 g
JIFA FTUT G Agwe § WX ag fawm
TR ST GEATHT § ATHT T AFATE | 9T
7q fad 9T AR IFAT AT TRANA R Y
A 3T Tqsz A3 Frar a1 f 7 Fa1 FWET
zg faar ¥ wrgq §, e @@ ax SR AT
Tigy § 1| fFg atg N SMHE =gy 0
afe ariq 'zdew & qrX § SATET I AT
FAT 12T & ) AT I FATT FT FYT Fgr
— Y ST T F4T 9GS §—

“There shall be constituted a Students
Council consisting of :

(i) the Director of Physical Educa-
tion, Sports, National Service and
Students Welfare— Chairman.

+ + +

(ii) Al students who have won prizes
in the fields of studies, fine arts,
sports, extension work or any
other prizes at the lcvel of Class
X and above.”

gan a@) faerdf fag @rdd St 9w
Soiy & faerrdt S AT ITHT Ay F4I-
fordrar gay fady gf §—

Is it not an election ? This is also a
method of election.

gafaa sty tar 7a #fze fF zaw @@
w7 Afqo—

“All students who have won prizcs
in the fields of studies, fine arts, sports,
extension work or any other prizes
at the level of Class X and above.”

+

Is it not an election ?

Far 7z gma ag § ? usgafq ¥ wa
JAar & ? 3w ¥ gatsa gedr F qgeq qAd
g T Iad @g qrAmEy ad g g
Hamd [0 ]9 :
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“Subject to the provisions of sub-
section (3) and (4), the Paridarsaka
(Visitor) shall have the right to cause
an inspectionto be made, by such
person or persons as he may specify,
of the University, its buildings,...”

“The Paridarsaka (Visitor) shall give
notice to the Unlversity of his inten-
tion to causc an inspection or enquiry
to be made and the University shall
on receipt of such notice have the
right to make within thirty days or
such other period as the Paridarsaka
(Visitor) may determine, from the
date of receipt of the notice,”

So, notking is being done which is undemoc-
ratic.

Usgafy F1 &Y gafsT qeqr F g3 I
£ 1 srrad 7 frar fF T3ATd argE-aEaT
sraqigz fhar @t g Yarfaaar @ &
fezama & faad g Trga A
qFE FI @ FHTAT AZA & 1 319 aY ISl
aizd § fp nadT f a1 srfawrca ) o
YA FT ATH IJSTHT AT g agaT IJAH!
41 FI A1 | F197 F €&TF FT 479
giar srfgu Far gama & usAfa g1
yraga fesel favafaearaa § Nt 977 §Y
§ 1 arq g srad | i g g R EF w9
Tzt ENY & ? FU71 FA1gT A1 AgE gfatacy
T ATT T A AT § ? 34T gHA FO qTA
#ret 9 ? gF gAEr 1 A J qF
T FI A1, I ATEAT A AR IAHT
oY o ga faw g fearaar ) 3aF
dresraza N Wit ard FE 1L g, A AA § 0F
T gAY B

‘(i) to study the mind of Man in its reali-
sation of different aspects of truth
from diverse points of view".

firaa grax sifeday @ §1 AfFT =7
TR FY @A FAIIHL AT H CF qHT
gt 2 ‘

The legislation of Parliament must not
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contain something which cannot be enfor-
ced.

5 39 IRW §, AfFwa s Afwe-
uT H Q¥ sedvea 1@ I O eARIg g
frg a1 g% & AY 7 Frw F9aw ?

I & qTANY 73T et F ar Fam
FIWRA T qoar migar g fr aar
dlo Qo, THo To ¥ | FIeHlfr 7 @Y
fere qar ag aga fagra & ? qar {aw aga
fagra & ?

AN T ¥ g F Hicw fad § T aara
gfrafadia & fag oF Far faw AT Tfzg
faad faenfadi sz d=a & w717 a2
# qIT G AT ¢ g% § famafaaeg
farear Y Gwe 1 faaa qarar [fga )

SHRI CHITTA BASU (Barasat) : Mr.
Chairman, Sir, at the outset, let me make
it clear that we are not opposed to the
objective of the Bill which seeks to preserve
the uniqueness and distinctiveness of Visva-
Bharati. But we have certain opposition
regarding certain modalities that have been
incorporated in this Bill itself.

To be very brief, I would only like to
quote what Pandit Jawahar Lal Nehru said
about this Viswa-Bharati because that will
clear the mist which might have gathered in
those who are now ruling in the Govern-
ment corridors. The Prime Minister Jawahar
Lal Nehru said :

“We have looked upon this not only
as a very great institution but asa
very special and unique institution,
and we are particularly anxious that
it should not fall into the rut of other
Universities. We are anxious, if I
may say so, that our Education
Department should not try to bring
regimentation of it in line with
others”.

Sir, is it not clear ? He definitely wanted
that Education Department should not
interfere or should not create a condition
which leads to regimentation. It isnot I,
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nor Mr. Satyasadhan Chakraborty who is
speaking. It is your Primc Minister, the
most beloved Prime Minister of this country
who made this observation while taking
part in the debate. My question to the
hon. Education Minister is, has she got the
courage to denounce it ? If she has got,
let her denounce it and let us be happy.

AN HON. MEMBER : They have already
denounced. .

SHRI CHITTA BASU : Let her say so.

SHRI ATAL BIHARI VAJPAYEE (New
Delhi) : Why denounce let them only
depart.

SHRI CHITTA BASU : It is nothing but
denunciation of the objective, of the obser-
vation that has been made. Of course, my
hon. friend Shri Satyasadhan Chakraborty
has used certain language. But denuncia-
tion, I think, is stronger ¢han what he has
used. They are denouncing themsetves.
They are denouncing their leader. That is
the whole crux of the thing.

But in the Bill, there is a positive prog-
ress—that is, the ideal of Rabindra Nath
Tagore has been included in the body of the
Bill which was not done earlier. This is a
significant one. But I feel and I think,
many of you may agree with me that the
draft of that objective is not comprehensive
enough to include the various facets of the
philosophy of Kabir, Guru Rabindranath.
Time is very short at my disposal and,
therefore, I cannot discuss all those aspects
which have not found proper reflection in
the embodiment of that objective. 1 would
only like to mention two aspects. The con-
cept of national unity of Rabindranath is,
in fact, recognised as unity in diversity and
that has found retlection in one of his
great poems :

gara g 3919 AT

garg zifge 1T
0F G T, TS AT

T g grar A

This is the concept of Indian unity in diver-
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sity. In the present context of India’s poli-
tics, this very fundamental concept of
Indian unity in diversity is being eroded.
And that concept does not find proper place
in the embodiment of the objective of the
University as has been done here.

Another aspect 1 would like to mention
about Rabindranath is that he was not an
advocate of internationalism alone. His
internationalism was based on a strong sense
of nationalism and that has found expres-
sion in the following objectives of Visva-
Bharati set up by him.

“*Visva-Bharati represents India where
she has her wealth of mind which is
for all. Visva-Bharati acknowledges
India’s obligation to offer two obje-
cts: To others the hospitality of her
best culture and, India’s right to
accept from others what is best.”

Therefore, this is a synthesis between Indian
pationalism and internationalism. We have
to accept what is best in other countries and
we have also the obligation to give what is
best in us.

This spirit, according to me, has not found
proper reflection in that Chapter.

Now, coming to the question of regimen-
tation, I have to say that the objective of
this Bill is nothing but to encroach on the
autonomy of the educational institutions.

This Bill causes greater concern and
apprehension for us when I find that respec-
table and veteran Members of the Congress-
I like Prof. N.G. Ranga try to mis-interpret
the content of democracy.

Prof. N.G. Ranga says that democracy is
good for certain areas and for certain insti-
tutions and that there are certain institutions
where democracy is not required and is not
advisable.

I only want to remind him of what Pandit
Jawaharlal Nehru said about it :

““Freedom is indivisible. Democracy is
indivisible.”

And here 1 find Prof. N.G. Ranga saying as
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if he can divide democracy ! This is the con-
cept, this is the philosophy, this is the strain
which cannot but create not only misgivings
but apprehension in the minds of all democ-
ratic-loving people of our country,

This kind of theory is further reiterated
by a chorus right from Shri Sontosh Mohan
Dev to the hon. Member from Andaman
and Nicobar that this should be a model
Bill for all the Universities. The cat is out
of the bag! Their real intention is that they
want to negate the Calcutta University Bill
passed by the West Bengal Legislative
Assembly and they know that this law made
by Parliament under the concurrent subject
prevails over the State law. Therefore, they
have chosen this time for passing this law.
This is my interpretation.

NMR. CHAIRMAN : This is your view.
[
SHRI CHITTA BASU : Anyway. This
is my interpretation. You are entitled to
have your own interpretation. The whole
trend of the Government is in favour of
encroaching on the autonomy of educational
institutions.

[ 4
Some charges have been made against the
Left Front Government of West Bengal by
taking advantage of this discussion over the
Bill.

The charges are that the West Bengal Left
Front Government have removed the works
of Rabindranath Tagore from the curriculum
of schools and colleges. This is a blatant
lie, this is nothing but a canard, this is
nothing but maligning of a government
which is different in political complexion.
As a matter of fact, the House should know
that the West Bengal Government has pub-
lished the entire works of Rabindranath
Tagore in Bengali and they are being sold at
a cheaper rate.

Therefore, I would conclude by saying
that by abandoning the elective principle at
all stages, the Government has shown dis-
fespect to what Pandit Jawaharlal Nehru
wanted. This trend is reflective of a trend
towards authoritarianism and, 1 think, every
one who loves democracy should oppose it.

Lastly, all the students, karmacharis,
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professors, and research scholars of the
Visva-Bharati University are today highly
agitated and are opposed to this Bill. I
want to know how the Government propose
to run the Visva-Bharati University without
the help and cooperation of those who
matter very much in the university administ-
ration, whether they have the idea of setting
up CRP or some other organization of that
nature to quell the dissatisfaction that is
smoulderipg at the campus of Visva-Bharati.

With these words, I oppose the Bill.

=i} et e save (searer) : ATA-
i gwrafa oY, faea a1t a¥edz faa,
1984 =it agt 9 g&qa fwar aar & sa®T

Y A FIATE | A I AR Hro dYo

ufo & Wigdl A wgr & v ag fawr Y @y
TaT § ag A&2T F) frararet 9 amar-
fea €Y § 1 a1 gfAdY g ergafadr 1
gET ag st 7 o141 g, SAF g A §
fraga 31 Tgar g f sa¥F O srestaze
g g 5 ¥ ga¥ Fgr 137  :

‘““The objects of the University shall
be to disseminate and advance know-
ledge and understanding by providing
instructional, extension and research
facilities and by the example and in-
fluence of its corporate life...."

oY anfEgdr g Sad frar & ¢

R (") free from all antagonisms of
race, nationality, creed or caste and in
the name of the One Supreme Being
who is Shantam, Shivam, Advaitam.

sy @ IaFr faFrearn 9 Hay
arzfearsr & ga&1 g4 ArssTacd § @1 AAM
2 | det g § T8 qFIL HT A IovAvT ; F
angar g ffega a3 & gfgmamger &

g1

zadt arg Wadwa ¥ @ § F 0
2, 3frT ag aTa 3@ awg 927 XY 9 I
A qErd afuwifal F1 & v far
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FTar IfeT gad al gT AFIT F I A,
gaTfarfEdnT, fell i< dfce & s qv,
a1g efiogfea sifaw g ar ME P, Iad
celinif R e R Ci EiE E AR 1
gHI F a1 F1 e fear war
Ffwa dro fo uro F Wi QY ST Wadduw
FAEIN T o e Ry
AT FHIA AFA F1 WIAHTT A F@T
I1ga, @Yo dYo qHo & WL, @Y faw gF1%
&1 orHew wawar gfaatady # frar ar
2, 94t a<g &1 AqHewT agi qx W Igd
graar 9y fe agh ox S W@
faamaro & @ =fgy sk wdza W
34 faaarr § famm W@y a™r R
afge | afg g@ gF w1 Woddww gmR
T |IET FIATAT 91gd § a1 gy arq )
T AT FIR T & FFO FY 0F T AFT
AT 9183 &, f TH1T A gArd wrEAr @

AW gET g 1 9@ ot fafeas aQs @ @

I & RN ) foar srar =g | aifs
gt o fgde s s |

T AT ag @ f IgT 9T AeFITH A
Fifen e fear §, agr awar feafq 3
frad 3 g9 a7 7¢ § 1 9 F& W AT
N E I guars Fr ITZAFAE 1371
wradfig faer =t st faw @z § qQ §,
qg WRwT A @@ @ Ffag § arfs
gfrafadla &1 FwF™ AT FHTLH I7
A% | 59 qaear ®1 IoeT fAAH qwm M
gnya 2t Tifge, Afwa T gawr Ay w3
@ 19 3w gfeFior ¥ gaswr faag
FI Q@ & AR F19w! fadg F3a1 @ Tfgg
za¥ st @ UT A ) AW F A
syt fafraa aO%F 3wt gt faad
wifagda &Y AT qgT AT §, ST T
¥ Fqu faw @ ) @917 @ o W
& § ot rErfrd §<@& @SN BEE GQT
F0h qTd sgFEqT F) faarsAr T § )
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afFT 95 AradY ¥y Ay §, o qgr TR
& | ST KA Y AT 3o Nfefewa
qifedi @ mgde QY &, forawr @ Oy
Tatfa @ glar g

% AIAAY @eq : ST FT A |

st a9 =w : aw STEEE
agl &, @arw ag § fw afqafafet & gn
SFX Y Jegaeqr AE0 G JUfRC, AT
g Y SAFEAT ST TFIY I aF | sl
T IET F2 WA fF zaif gilwea F
dody § #1S sgaear T@ A1 9 &) I
TN & STATNS ¥ §a9 F H15 sgger
AE &, TTHT 19 & Faw qCH1C A1 ey
@ ¥ Prfeares 3T &1 e Bar A
& fr STIYRNRE BT & ATz ¥ §4
§ s § sagear ¢

aamafa wgiea, g vt § o) a9 @
g AT g@ at ot agr 5o awAT R |
AT g S &Y A AT AR &

MR. CHAIRMAN : Don’t be unfair.
Your name is not in your Party’s list. Still
1 have’ given you a chance. Don't impute
things to me.

=t frent w= sam  § gw faw
qRYT FIQA GU AYAY AT THIQ FIATE |

PROF. SAIFUDDIN SOZ (Baramulla) :
I felt somehow that 1 must support this Bill
because...

AN HON. MEMBER : Why somehow ?

PROF. SAIFUDDIN SOZ : Because
your intentions arc not always right. ...
(Interruptions)

What has prompted me to support the
Bill is the objects of* the University that
have been explained—the four objects. These
objects are very laudable and 1 will mention
only the first one because all people have
studied these objects. To study the mind of
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maﬁ in its realisation of different aspects of
truth from diverse points of view. Thcre
are other laudable things and laudable goals.
1 respect these objects before the Ministry
of Bducation. And the fifth onc is that they
want to have a cultural synthesis and there
will be provision for the study of diverse
civilisations which is a very laudable goal
that they have set before them...

SHRI SATYASADHAN CHAKRA-
BORTY : This is not done by them. These
are the objects which were given by Tagore
himself. We are not debating that.

PROF. SAIFUDDIN SOZ: So faras
Visva-Bharati is concerned, that is the
highest seat where you can learn lessons of
cultural synthesis.

If you are to learn, in fact, the culture of
India, learn it from the seat of Visva-Bharati.
I salute that institution and I salute the
sweet memory of its founder. Since they
have put forth the objectives, I must salute
the objectives also and give them credit for
what they have put in.

16.56 hrs.

(MR. DEPUTY-SPEAKER in the Chair)

MR. DEPUTY-SPEAKER : Mr. Soz, I
have come to the Chair. You can address
me.

PROF. SAIFUDDIN SOZ : 1 am addres-
sing all the people through you.

MR. DEPUTY-SPEAKER : Because you
were addressing Prof. Chakraborty, 1 have
to tell you that.

PROF. SAIFUDDIN SOZ : So far the

objectives are concerned, they are very laud-
able,

SHRI SATISH AGARWAL (Jaipur) :

You need not inform the House. Your pre-
'sence is automatically felt.
MR. DEPUTY-SPEAKER : Because he

“as addressing Prof. Chakraborty, I have tq
'tell him to address me.

PROF. SAIFUDDIN SOZ : They want-

ed to do many things. So'far as objectives
are concerned, for instance, they want to
bring into more {intimate relations with one
another, through patient study and research,
the diffcrent cultures of the East on the basis
of their underlying unity. They talk about
unity of mind ; they talk ‘about culture and
they talk about the study of diverse cultures.
These are very laudable goals. I'have given
my support to the B{ll and I am going to do
it. All these objectives are laudable. But,
I must remind them. It is one thing to talk
and rise to present the bill and it is another
thing to tell what they have put forth. Sir,
at Tirupati their leaders addressed the tee-
nagers, the youth of India—two thousand of
them—and they wanted them to become
militant. They equated the situation in
Purjab with Jammu and Kashmir. This is
how they are poisoning the minds of the
people. (Interruptions)

SHRI JAGDISH TYTLER (Dclhi Sadar) :
Why not ? I want to put the record straight,
Of course we say that wherever there are
extremists, they have to be dealt with sternly.
There may be some extremists in their
State.

PROF. SAIFUDDIN SOZ: Sir, they
want to poison the minds of these people
because they are in power. Then how can
you live up to these ideals—I do not know.
You cannot live up to them.

MR. DEPUTY-SPEAKER : Come to
the subject proper. This is a very important
Bill, Mr. Soz.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri) : You were not here when other
speakers spoke. He was probably replying
to them.

PROF. SAIFUDDI]N SOZ : I am telling
them only one or two things. I was not to
go clausc by clause. I am only asking them
that they should be conscious of their duties
to the nation. They have put forth these
laudable goals before them. But, so far as
the practice is concerned, they are doing
contrary to what they have put forth in the
Bill. What are the goals before them ? Do
thcy have respect for democratic institu-
tions ? I will tell you one or two things.
They talk about truth. But they have lost
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the respect for the truth. They have lost
respect for everything and still they talk of
the laudable goals and, therefore, 1 want to
draw the attention of the House to that.
MR. DEPUTY-SPEAKER :
you are an experienced orator.

Mr. Soz,

AN HON. MEMBER : Is he support-

ing ?

PROF. SAIFUDDIN SOZ: I am sup-
porting the Bill. I am also reminding them
of their responsibility and requesting them
to keep that in view and work further after-
wards. I shall point out two things to you.
I feel that you must accept my amendments
if you are prepared for that.

MR. DEPUTY-SPEAKER : Have you
given any amendments ?

PROF. SAIFUDDIN SOZ : They must
take note of these. It happens in this House
that whenever a Bill is put forth, it is to be
passed. They have scant respect for the
views expressed by the Opposition. They do
not care.

SHRI JAGDISH TYTLER : The Oppo-
sition is always welcome to give their view-.

MR. DEPUTY-SPEAKER : Prof. Soz is
a very knowledgeable person whose views
will always be taken into consideration.

SHRT NARAYAN CHOUBEY : Ishe

coming from Tirupathi ?

SHRI JAGDISH TYTLER : They have
to keep somebody to control you in all these
things.

PROF. SAIFUDDIN SOZ : The Chancel-
lor is the head of the University. He shall
bs appointed by the Visitor from out of a
panel of persons recommended by the Exe-
cutive Council under the provisions of the
Act. The Chancellor should have proper
qualifications. This has not been provided
for in the Bill. Without proper qualifications
he cannot become a Chancellor. This is
kept vague in the Bill. The Chancellor
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should be an eminent educationist. But no
such provision is made in the Bill. 1 want

to know whether the Visitor is going to
appoint the Chancellor according to his
whims and fancies. I want to ask the Edy.
cation Minister, what is the t'ormula}r for
appointment of the Chancellor. In any
university the Chancellor has got wide
exccutive powers. The executive council
has its own powers ; but the Chancellor
derives power directly from the Act and dis-
charges the executive functions. Therefore
they must be very cautious in selecting the
Chancellor for Visva Bharati University
®and they cannot decide things by whims and
fancies. The qualification of the Chanccl-
lor should have bcen indicated in the Bill,
which they have not done. He should be a
prominent educationist ; who has got taste
for India’s culture and arts. 1 don’t see
anything on that in the Bill which has been
presented.

Now I come to the subject of nomination.
They don’t want any democratic institution
to flourish in this country. One institution
about which T feel very much concerned is
the Students’ Council. The students are at
an impressionable age ; it all depends upon
how you train them ; if you train them in
democracy they become democrats ; if you
train them in autocratic way, they become
autocrats ; if you train them in authoritarian
manner, they become autocrats in life.
They say that Students’ Council will be
formed on the basis of merit. Whatever is
provided in this regard is absolutely vague.
You say, students who have got prizes in
their field. What kind of prize ? Any kind
of prize can be given by any high school
headmaster. What is the type of prize that
you want to be considered ? There are
prizes of all kinds. You say, selection will
be on the basis of extracurricular activity
and all round development of personality.
But who will determine all these things ?
So, this is kept absolutely vague. This term
namely ‘extra-curricular activity’ and ‘all
round development of personality’ should
be properly defined in the Bill. This is what I
would suggest to the hon. Minister. How can
he become all round personality ? Which
will be the institution which will give him
the certificate ? These things have to be
looked into by the hon. Minister.

In respect of Students Council as the Bill
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says, it will be on the principle of nomina-
tion. It should be 50 per cent by nomina-
tion on the basis of merit. How this is to
be done is not provided for. And 50 per
cent should be on the basis of selection.
They have to put it clearly and remove the
vagueness.

It is in the schools that the elections should
take place. Otherwise we can never have
democracy in the Lok Sabha or in the Rajya
Sabha. Unless we have such a system in
the schools, we cannot have democratic
system in the country’s administration.

MR. DEPUTY-SPEAKER : All of you
must go there and join the campaign.

PROF. SAIFUDDIN SOZ : Sir, very
often it happens that you may have brilliant
students, they may have brilliant mind, but
they may not become a took-worm and get
first-class or first in the University exami-
nations. Pandit Jawaharlal Nehru was not
first in the University examination. But he
was one of the 11 persons who had tremen-
dous command over English language in
Asia. 1read it some 25 years ago in some
journal. He was one of the meritorious
students and he had such a tremendous
command over the language. But he was
never a first-class student throughout his
student career. So, in order to find out the
persons who are really brilliant, the yard-
stick should not be by way of first position
or first-class Degree holders, but there are
other qualities and those qualities are reflec-
ted and given expression to through proper
election and thercfore I would plead with
you that you should provide that in the
Bill that at least 50% of the students
must come not by nomination but by direct
¢lection.

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE: AND SOCIAL WEL-
F.ARE (SHRIMATI SHEILA KAUL) :
Sit, I have listened with rapt attention
to the specches of the hon. Members
of the House. The mere fact that about
170f them have participated in the debate
’_‘hOWs the immense interest they have taken
Inthis Bill. Prof. Chakraborty has given us
Some ideas and he has pointed out that
People could deyelop in freedom, deve-
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lop creativity and culture and I agree with
him and that is why precisely for this reason
and to empbhasise on this point, the spirit of
freedom and creativity, that the Bill has pro-
posed a special Post of a Director of Culture
and also another Director will look after the
educational innovations. I have felt during
the discussion that some of the hon. Mem-
bers perhaps did not go through the Bill
properly. Had they done it, perhaps they
would have had full satisfaction. Prof.
Chakraborty also said that so much power
has been given to the Vice-Chancellor. Now,
the effective power of the Visitor is to annul
proceedings which are not in conformity
with the provisions of the Act as Statutes.
This power is necessarily in the nature of an
Appellate power and cannot be invoked
unless there is a prima facie case of viola-
tions of the statutory provisions. Then,
Prof. Chakraborty also suggested that the
Bill might be returned. But to returna
Bill—which has been discussed and debated
in both the Houses for four years—is not
fair and I do not think it will be fair on our
part to do so because the people with intel-
ligence who have been Members of the
Committee and who have given their sug-
gestions, have spent so much time and
energy to bring forward this Bill in this
House. 1 do not think that that would be
feasible. Prof. Ranga also gave an account
of his own experience. Prof. Ranga pointed
out that during Gurudev’s time, there were
no elections. He has rightly pointed out
that the governance of the University should
be made free from those procedures which
incite conflict. He has also rightly pleaded
for appropriate action to liberate our uni-
versities from narrow regionalism, casteism
and his suggestion to have VCs from out-
side the region or State also seems very
timely. Prof. Ranga has also said that it is
recognised by many educationalists that
election principle in universities  has
encouraged conflicts and has contributed
greatly to the drift in the universities. It
has, therefore, been rightly pointed out that
universities should concentrate on research,
training and educational innovations rather
than on electioneering. The Joint Commit-
tee have eleminated the election principle
keeping all these factors in view and we
have accepted the recommendations of the
Joint Committee because of this.

Shri Bhagawan Dev also gave some sug-
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gestions which we had appreciated and he
also supported our Bill.

Prof. Ajit Kumar Mehta has asked whe-
ther the Joint Committee has given thought
to Gurudev’s idea of harmony of man with
nature and whether any provision has been
made in the Bill to promote the harmony.
Now, I draw the attention of the hon. mem-
ber to Page 46 of the Bill where a provision
has been made for an Advisory Council and
a specific duty has been laid upon it to make
suggestions on this idea, i.e. to create an
atmosphere and environment at Visva-
Bbarati so as to provide a natural stimulus
to the students and teachers to see the values
of truth, goodness, beauty and harmony
with nature.

Then Prof. Mehta also stated that the Uni-
versity has no provision for rescarch and
studies on sciencc and technology. If he has
gone through the Bill, he would not have said
the same. He would have found that there is
a Bhavan for study of science, viz. Siksha
Bhavan in Shanti Niketan. There is Palli
Siksha Bhavan, that is Agricultural Bhavan
and there is Palli Sangathan Vibhag or
Department for rural re-construction. We
should also remember that Rabindranath
Tagore wrote a book called “Vishva Pari-
chay” which provides the basis for study of

science.

Shri Ram Kinkar also supported this
Bill.

g1 31 fa g gaa afeesg 1T @@
AR a< gare A0 Mg a1 | § IFF qqrar
argdt § f I qfizra $1 gared 7 a9
feegeara # &) smanfaa ¥ g §, afew #¢
aigt & gAfesw geai § Y T F
afczrg &Y qared g€ € W & W
gegin ag o FaT 5 Fgi fieew 1 JawH
g a1 Jza i gat @ s & fag
50.20 1@ Y &7 ga-g fHar F aifF
frvg-wedt ¥ Qeew #1 fawjw fearar
¥ | TaF afafeaa fawa wwh N qa9T
1.67 3 &qa1 g4 &a1a & fzan wr g
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arfs IaFr a@F @ a¥¥g 9% W
AET I wgr fr qeda sifadan & age
AR gfama ¥ &, gF IEA faegm
Frge £ fear & 1 A7 SR g A A
aT srerfea ag) &, ey i & 1 ;i sh—

The post of Director of Studies on Tech.
nological Innovations and Rural Re-cons.
truction has been created precisely to bring
about the developm=nt in Shri Niketan and
integration of Shri Niketan with Shanti
Niketan.

1T aga ar qraq 7 faw fear g &
FawT T § FAEiT araey v @ § ek
aaq o wg1 f& ag fa=r arser 8, Jaifs
ZqR q3T A WY A quee fwar aar qr
gH swaAre & fF zad amd H 3w @rad
IR Fag qrIwy oY 97, § F4ifE g 9w
#1 fa= a1, 7 § agda Haf € fax
ST gg GTHRTT 1 0E a1 gw g3 faer &1 ane
T & ag § aqram Tgadt g v

The Joiny. Committee has recommended
that the system of election for representa-
tion on decision-making bodies of the
University should be replaced by a system
of rotation by seniority. ‘

az 9fF Nz #7A ¥ ag ara #4508
gr gaa faais agl s awd

The Committee made this obervation
after a great deal of deliberation, Accor-
ding to the Committee, the concept of a
University as a centre of study, research and
reflection in which teachers and students are
partners, should promote corporate and
harmonious living. A system of election
generally involves conflicts which are no'
conducive to peacef{ul academic atmosphere,
and since the Joint Committee has come to0
the conclusion that the system of elections
should be replaced, it is only fair that their
recommendation should be given a trial.

Since the Act also envisages the establish-
ment of instruments which provide opportv-
nities to all sections of the Dniversity com-
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munity to express their views in their
spheres, any .fear or apprehcnsion that
various sections of the universities will have
no opportunity to participate in the affairs
of the University is misplaced.

1 did note the concern expressed by several
Members regarding the need for action being
taken by the Central Government for imple-
mentation of concurrency provision in the
Constitution in regard to education.
Members have also pointed out that there
is a wideé varicty of patterns in the matter
of traditional components of the Umniversity
set-up. Some Mcmbers have referred to
the differences in the procedures in regard
to appointment, powers and functions of
various officers like Chancellor, Vice-
Chancellor and Pro-Vice-Chancellor. Some
Members have also referred to the chaotic
conditions prevailing in the matter of com-
position, powers and functions of various
statutory bodics like Syndicate, Senate etc.
Concern has also been expressed in regard
to actions being taken by several State
Governments which have the effect of under-
mining the norms and traditions of the
University, as we know it.

Iam in entire agrcement with the Mem-
bers that this is a very undesirable state of
affairs, and that something needs to be done
very urgently. So far as concurrency is
concerned, 1 would like to point out that
the Congress Govcernment had made edu-
cation a Concurrent subject since January,
1977. I would like to reiterate that we are
fully committed to the implementation of
the constitutional provision of concurrency
in educational ficld and, in particular, in
the ficld of higher education, with which we
are immediately concerned. I would likc to
assure the hon. Members that in response
to their demands, we would be bringing
forward a comprehensive legislation in the
field of higher education, especially in the
matter of governance. While the details
and the modalities of the Bill would be
worked out, so far as I can see, the Bill will
take account of recommendations made by
the Gajendragadkar Committee on the
governance of Universities in 1971, and
subsequent dcvelopments. One of the
objectives of the Bill would be to bring
about some uniformity, as was suggested ' by
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the hon. Members, in the matter of appoint-
ment, powers and functions of certain key
officers of the Univcrsities, namely Chance-
llor, Vice-Chancellor, Pro-Vice-Chancellor
etc.

The age-old structures in Universities have
become too rigid to permit any worthwhile
innovations and reforms in higher education.
Curricular reforms to incorporate physical
cducation and sports, culture, national
service, extension activitics etc. are vital to
make higher education a process for the
development of creativity and integrated
personality of students. It would be nece-
ssary to create appropriate instruments
within the Universitics to bring about these
reforms.

This is a matter of the greatest interest
to all concerned. 1 would reiterate the
earnestness of Government’s intention to
bring forward a comprehensive legislation
with a view to bring atout desirable unifor-
mity in the structures of governance of uni-
versities and in the patterns of organisation
through which the highest academic interests
can be served.

MR. DEPUTY-SPEAKER : The question
is :

““That the Bill further to umend the
Visva-Bharati Act, 1951, as passed
by Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The House
will now take up clause by clause consi-
deration of the Bill.

MR. DEPUTY-SPEAKER : There are

. no amendments to Clauses 2 to 8. I put

them together to the vote of the Housc.

The question is :

“That Clauses 2 to 8 stand part of
the Bill.”

The motion was adopted.
Clauses 2 10 8 were added to the Bill,

Clauses 9—Substitution of new section
Jor section 14,
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SHRI SAIFUDDIN CHOUDHURY
(Katwa) : 1 beg to move :

Page 9,—
for lines 3 to 6, substitute—

“14. (1) The Court shall elect by
simple majority one person from
among a panel of three persons
to be elccted similarly by the
Executive Council, for the post
of the Vice-Chancellor and the
Paridarsaka  (Visitor)  shall
appoint the Vice-Chancellor.”

)

1 want that the appointment and the
selection of Vice-Chancellor is to be done
by the Court, the highest body of the Uni-
versity ; and there should not be the proce-
dure as that is written there that a Commi-
ttee be nominated and they will makea
panel of 3 persons ; and that will be referred
to the Paridarsaka and he will from those
3 persons appoint him. It is unnecessary
and undemocratic. The power should b2
with the Court to elect one person out of
a panel that will be made by the Executive
Council Secretariat of the Court and that
will be final. No question of referring it to
any other person ; they should have the
fullest autonomy. This is what I am asking
on the basis of what has happened in the
Calcutta University. The Senate elected a
panel of three parsons through proportional
representation and sent it. It was written
in the Law that with the consulitation of the
Education Minister of the State, the Chance-
llor, that is Rajpal, the Governor, will
appoint him ; and what the Governor did
was that he used his unwarranted discre-
tionary power ;—he did not respect the
advise of the government of West Bengul—
what he is bound to do, and hc ignored
the advise of the majority of Senate members
who wrote to the Chancellor. He violated
everything and appointed his own person of
his liking ; that is totally disgraceful and is

motivated.

Consequent upon this, another amend-
ment to that law has been made that the
Senate will finally decide and no question of
the Minister or of the Chancellor comes into
the picture. The Senate will finally select
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one persbn.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL) : The main
purpose of the mover is, I think, that the
Court and the Executive Council shall be
associated with the selection of the Vice-
Chancellor. But this has already been taken
care of by the provisions of the Bill. But
the main difference is that whereas the
mover wants to introduce a process of
election without any scope or choice to the
Visitor, our proposal envisages a procedure
of a selection committee. We feel in the
process of election, extraneous considera-
tions will prevail. The selection committee
will consider the matter in a calm and
dispassionate manner. There would be a
further screening when the Visitor would
have an opportunity of selecting the best
person. Moreover the procedure suggested
by us is more or less in consonance with the
procedure which is followed for selection of
Vi?c-Chancellors in other Central Univer-
sities. The procedure in the Bill appears
to be more rational lnd.has several advan-
tages. 1 oppose the amendment.

MR. DEPUTY-SPEAKER : I put
amendment no. 1 to Clause 9 moved by
Shri Saifuddin Choudhury to the vote of the
House.

The amendment was put and negatived.

MR. DEPUTY-SPEAKER :" There are
no amendments to clauses 10 to 26. I put
them together to the vote of the House. The
question is :

*“That Clauses 9 to 26 stand part of
the Bill.”

The motion was adopted.

Clauses 9 to 26 were added to the Bill.
MR. DEPUTY-SPEAKER : Now Clause
27. Mr. Saifuddin Choudhury.
SHRI SAIFUDDIN CHOUDHURY
(Katwa) : I beg to move:
Pages 29 and 30,—

Jor lines 32 to 40 and 1 to 11, respectively,
substitute— .
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““Representatives of Adhyapakas

(;ii) one adhyapaka from the adhya-
pakas of all the Institutes by means
of election through simple majority
system ;

Representatives of non-teaching staff

(xiii) five representatives of non-teaching
staff to be elected ;

Representatives of Studer.ts

(xiv) two students to be clected by the
students of the University” (2)

Page 32,—
JSor lines 15 to 30, substirute—

“(vi) three Adhyakshas from among the
Adyakshas of  Palli-Samgathana
Vibhaga, Palli-Siksha Sadan, Kala-
Bhavana, Sangeetr Bhavana, Vidya-
Bhavana, and Siksha-Bhavana to be
elected ;

(vii) three adhyapakas of the University
to be elected by themselves.

(viii) the non-teaching employees to be
elected by thcmselves ;

(ix) three students to be elected by
themselves ;” (3)

Pages 34 and 35,——

Jor lines 37 to 45 and 1 to 8, respectively,
substitute ——

“(x) seven adhyapakas of the University
to be elected from among them-
selves ;

(xi) five students to be elected by them-
selves ;™ (4)

Page 36,—
Jor, lines 32 to 36, substitute—
*(ii) one A4dhyapakas to be clected by the

adhyaksha members of the Karma
Samiti (Executive Council) ;
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(iii) two persons to be elected by the
Karma Simiti (Executive Council)
from among its members of whom
one shall be an employee of the
University ;" (5)

Pages 47 and 48,—

Jor lines 22 to 45 and 1 and 2, respectively,
substitute —

(1) Students’ Council shall be consti-
tuted by the students of the Uni-
versity by means of election by
simple majority system.

(2) The functions of the Students’
Council shall be to promote frater-
nity and sense of organisation and
soclal service among the students
and prepare them to be the good
citizens of the country through the
exercise of democratic procedures
and the students’ Council shall
strive to ameliorate the grievances
of the students and shall foster
cordial relation with the teachers
and employees of the University
and shall also organise cultural and
sport activities regularly.” (6)

Now, in this Bill in the Objectives and
Aims many good things are mentioned and
on that account many Members have
supported this Bill. 1 have no objection to
that. Those who have supported the Bill,
if they are given an opportunity to write,
can also suggest good things. It is not
something invented by the Ministry. Tagore
himself did it. Our concern is the modali-
ties that are going to destroy the ideals of
Tagore. In the constitution of the Samsad
the procedure of clection has been done
away with. That is going to be done by
selection. Everybody will be nominated.
Adhyapakas will be nominated ; the non-
teaching staff will be nominated. I have no
objection if the nominations are made to
the Congress(l) party officials. But intellec-
tuals and university professors could not be
nominated. We believe in their power. We
do not think that merit or seniority is
opposed by democracy. On the other hand
democracy embraces all these and other
qualities. Where democracy is there, merit
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cannot be suppressed. Here something is
said like this ; that the democratic function-
ing is hampering the growth of merit. It is
totally false. We have our experiences.
During those days, in West Bengal, when
Cong. (I) was in power and a reign of terror
and autocracy was established, what did we
see ? We saw that there was no democracy.
No student union was elected. Where was
the merit in those days ? Merit was in the
pockets of Congress (I) leaders, and hood-
lums. They use to put it for sale. Question
papers were leaked. Mass copying took
place. It is only when students, teachers
and employees got back their democratic
rights that all of us, with our rights, fought
that.

THE MINISTER OF CHEMICALS AND
FERTILIZERS (SHRI VASANT SATHE) :
Same as it is now in West Bengal !

SHRI SAIFUDDIN CHOUDHURY :
What ? In Delhi University what do you
see ? In Central Board Examination, what
is going on ?

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : What is going
on ? I will just narrate a Bengali saying :

“Chiradin Andhakare Basoti Jahar
Alok Tahar Pakshya Lajjar Karon™

Which, when translated into English
means, “A man who lives in perpetual
darkness is ashamed of light "
(Interruptions)

SHRI SONTOSH MOHAN DEV
(Silchar) : I can also say another Bengali
saying :

“Loke jara boro bale Sai boro hay
Apanare Boro bale Sai bora nay”

Which means, ‘“People become big if they
are stated to be big, not that they are big.”

SHRI VASANT SATHE : This is dark-
ness replied to by light.

SHRI SAIFUDDIN CHOUDHURY :
We stand for preserving senijority and merit.
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And democracy stands for all that. Senio-
rity cannot be the only criterion. A senior
can be crippled, other senior can be reluc-
tant, what is the way out ? The issue
involved here is of principle that is a teacher
is nominated by Government. I am very
unhappy that the Joint Ccmmittee did not
consider it. It is a very serious matter.
Now nomination should be done away with.

Now for Students Association if elections
for the posts are not there, then more
deterioration in the behaviour of the
students will take place which will lead to
mass copying and all sorts of corruption and
nepotism and conspiracies, without demo-
cratic participation which will go unchecked.

Now, the point is that in order to make
the students organised, conscious, dutiful
and civilised, we demand that this right of
clection should be there and you cannot take
it out. -

SHRIMATI SHEILA KAUL : It does
not give representation to all the Institutes
of Visva-Bharati so far as teachers are
concerned. Our procedure in regard to non-
teaching staff makes no distinction of
hierarchy among the non-teaching staff. To
this extent, the procedure envisaged by us is
more cgalitarian and the procedure of the
Mover is contrary to it. We have proposed
that two students should be nominated by
Shiksha Samiti from amongst students who
have distinguished themselves in various
fields like studies and other extra-curricular
activities. The proposal of the Mover viz.
simple election ignores this vital aspect. So, I
oppose this amendment.

MR. DEPUTY-SPEAKER : Now I shall
put amendment No. 2 to the vote of the
House.

The question is :
Pages 29 and 30,—

Jor lines 32 to 40 and 1 toll,
respectively, substitute—

‘‘Representatives of Adhya-
pakas
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(xii) one adhyapaka from
the adhyapakas of all
the Institutes by means
of election through
simple majority system ;

Representatives of non-tea-
ching staff
@

(xiii) five representatives of"*
non-teaching staff to be
elected;

Representatives of Students

(xiv) two students to be
clected by the students
of the University” (2)

The Lok Sabha—dtvided

Division No. 2 17.39 brs.

AYES

Acharia, Shri Basudeb.
Barman, Shri Palas
Bhattacharyya, Shri Sushil
Chakraborty, Shri Satyasadhan
Chatterjec, Shri Somnath
Choubey, Shri Narayan
Choudhury, Shri Saifuddin
Girj, Shri Sudhir

Halder, Shri Krishna Chandra
Imbichibava, Shri E.K.

Jha, Shri Bhogendra

Khan, Shri Ghulam Mohammad
Kodiyan, Shri P.K.

Mabhata, Shri Chitta
Maitra, Shri Sunil

Mandal, Shri Dhanik Lal
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mirdha, Shri Natbu Ram
Mukherjee, Shri Samar

Pal, Prof. Rup Chand
Pathak, Shri Ananda
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Rai, Shri M. Ramanna
Roy Shri A.K.

Roy, Dr. Saradish
Roypradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sen, Shri Subodh
Shamanna, Shri T.R.
Zainal Abedin, Shri

NOES
Ansari, Shri ZR.
Bagun Sumbrui, Shri
Bansi Lal, Shri
Bhagwan Dev, Acharya
Bhole, Shri R.R.
Bhuria, Shri Dileep Singh
Birbal, Shri

. Buta Singh, Shri

Chaudhary, Shri Manphool Singh
Chaudhuri, Shri A.B.A. Ghani Khan
Choudhari, Shrimati Usha Prakash
Dabbi, Shri Ajitsinh

Daga, Shri Mool Chand

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dogra, Shri G.L.

Ghorpade, Shri R.Y.

Gomango, Shri Giridhar

Jain, Shri Bhiku Ram

Jena, Shri Chintamani

Kaul, Shrimati Sheila

Kaushal, Shri Jagan Nath

Ken, Shri Lala Ram

Khan, Shri Arif Mohammad
Kidwai, Shrimati Mohsina
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K.

Mahajan, Shri Y.S.

Mallanna, Shri K,
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Mallick, Shri Lakshman
Mallikarjun, Shri

Mishra, Shri Ram Nagina
Misra, Shri Nityananda

Mohanty, Shri Brajamohan
Murthy, Shri M.V. Chandrashekhara
Nair, Shri B.K.

Namgyal, Shri P.

Patel, Shri Shantubhai

Patil, Shri A.T.

Patil, Shri Chandrabhan Athare
Pattabhi Rama Rao, Shri S.B.P.
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Prasan Kumar, Shri S.N.

Rane, Shrimati Sanyogita
Ranga, Prof. N.G.

Rao, Shri M. Nageswara

Rao, Shri M. Satyanarayan
Rao, Shri P.V. Narasimha
Rathod, Shri Uttam

Reddy, Shri K. Vijaya Bhaskara
Roat, Shri Jai Narain

Sathe, Shri Vasant

Sawant, Shri T.M.

Sebastian, Shri S.A. Dorai
Sethi, Shri Arjun

Sethi, Shri P.C.

Shailani, Shri Cbandra Pal

Sharma, Shri Kali Charan
Sharma, Shri Nawal Kishore
Shiv Shankar, Shri P.

Sidnal, Shri S.B.

Soren, Shri Hari Har
Suryawanshi, Shri Narsing
Thorat, Shri Bhausaheb
Thungon, Shri P.K.
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Tytler, Shri Jagdish
Varma, Shri Jai Ram
Venkataraman, Shri R.
Verma, Shri Deen Bandhu
Vijayaraghavan, Shri V.S.
Vyas, Shri Girdbari Lal
Wasnik, Shri Balkrishna
Yadav, Shri R.N.

Yadav, Shri Ram Singh

MR. DEPUTY-SPEAKER : Subject to
correction, the result® of the Division'is :
Ayes 31, Noes 75.

The motion was negatived.

MR. DEPUTY-SPEAKER : Now I shall
put amendments No. 3, 4 and 5 to Clause 27
to the vote of the House.

The amendments Nos. 3, 4 and 5 were put
and negatived.

MR. DEPUTY-SPEAKER : Now I shall
put amendment No. 6.

The question is :

Pages 47 and 48,—

for lines 22 to 45 and 1 and 2,
respectively, substitute—

(1) Students’ Council shall be constituted
by the students of the University by
means of election by simple majority
system.

(2) The functions of the Students® Coun-
cil shall be to promote fraternity and
sense of organisation and social
service among the students and
prepare them to be the good citizens
of the country through the exercise
of democratic procedures and the
Students’ Council shall strive to
ameliorate the grievances of the
students and shall foster cordial
relation with the teachers and em-
ployees of the University and shall

*The following Members also recorded their votes :—

AYES : Shri Hannan Mollah

'NOES : S/Shri Madhusudan Vairale and Bishnu Prasad.
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also organise cultural and sport
activities regularly.” (6)

»

The Lok Sabha divided.

Division No. 3 17.42 brs.

AYES
Acharia, Shri Basudeb
Barman, Shri Palas
Bhattacharyya, Shri Sushil
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
Choubey, Shri Narayan
Choudhury, Shri Saifuddin
Giri, Shri Sudhir
Halder, Shri Krishna Chandra
Hannan Mollah, Shri
Imbichibava, Shri E.K.
Jha, Shri Bhogendra
Khan, Shri Ghulam Mohammad
Kodiyan, Shri P.K.
Mahata, Shri Chitta
Maitra, Shri Sunil
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mirdha, Shri Nathu Ram
Mubherjee, Shri Samar
Pal, Prof. Rup Chand
Pathak, Shri Ananda
Rai, Shri M. Ramanna
*Ranga, Prof. N.G.
Roy, Shri A.K.
Roypradhan, Shri Amar
Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
Sen, Shri Subodh
Zainal Abedin, Shri

VAISAKHA 18, 1906 (SAKA)

Visva-Bharati (Amdt) 434
Bill

NOES

Ansari, Shri Z.R.

Bagun Sumbrui, Shri

Bansi Lal, Shri

Bhagwan Dev, Acharya

Bhole, Shri R.R.

Bhuria, Shri Dileep Singh

Birbal, Shri

Bishnu Prasad, Shri

Buta Singh, Shri

Chaudhary, Shri Manphool Singh
Chaudhuri, Shri A.B.A. Ghani Khan
Choudhari, Shrimati Usha Prakash
Dabhi, Shri Ajitsinh

Daga, Shri Mool Chand

Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dogra, Shri G.L.

Ghorpade, Shri R.Y.

Gomango, Shri Giridhar

Jain, Shri Bhiku Ram

Jena, Shri Chintamani

Kaul, Shrimati Sheila

Kaushal, Shri Jagan Nath

Ken, Shri Lala Ram

Khan, Shri Arif Mohammad
Kidwai, Shrimati Mohsina
Kuchan, Shri Gangadhar S.
Lakkappa, Shri K.

Mahajan, Shri Y.S.

Mallanna, Shri K.

Mallick, Shri Lakshman
Mallikarjun, Shri

M ishra, Shri Ram Nagina

Misra, Shri Nityananda
Mohanty, Shri Brajamohan
Murthy, Shri M.V, Chandrashekhara
Naikar, Shri D.K.

*Wrongly voted for AYES,
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Nair, Shri B.K.
Namgyal, Shri P.
Patel, Shri Shantubhai

Patil, Shri A.T.

Patil, Shri Chandrabhan Athara
Pattabhi Rama Rao, Shri S.B.P.
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Prasan Kumar, Shri S.2.

Rane, Shrimati Sanyogita

Rao, Shri M. Nageswara

Rao, Shri M. Satyanarayan
Rao, Shri P.V. Narasimha
Rathod, Shri Uttam

Reddy, Shri K. Vijaya Bhaskara
Roat, Shri Jai Narain

Sathe, Shri Vasant

Sawant, Shri T.M.

Sebastian, Shri S.A. Dorai

Sethi, Shri Arjun

Sethi, Shri P.C.

Shailani, Shri Chandra Pal
Sharma, Shri %ali Charan
Sharma, Shri Nawal Kishore
Shiv Shankar, Shri P.

Sidnal, Shri S.B.

Soren, Shri Harihar
Suryawanshi, Shri Narsingrao
Thorat, Shri Bhausaheb
Thungon, Shri P.K.

Tytler, Shri Jagdish

Vairale, Shri Madhusudan
Varma, Shri Jai Ram
Venkataraman, Shri R.
Verma, Shri Deen Bandhu
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Vijayaraghavan, Shri V.S.
Vyas, Shri Girdhari Lal
Wasnik, Shri Balkrishna
Yadav, Shri R.N.

Yadav, Shri Ram Singh

MR. DEPUTY-SPEAKER : Subject to
correction the result® of the Division is :

Ayes 30 : Noes 77.
The Motion was negatived.

MR. DEPUTY-SPEAKER : There are
no amendments in Clause 28 to 30. There-
fore, I put Clause 27, 28 to 30 to the vote
of the House together.

MR. DEPUTY-SPEAKER : The question
is:
“That Clause 27 to 30 stand part of
the Bill.”

The Motion was adopted.
Clause 27 to 30 werc added 1o the Bill.

MR. DEPUTY-SPEAKER : The question
is:
‘‘The Clause 1, the Enacting Formula
and the Title stand part of the Bill.”
The Motion was adopted.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): 1begto

move :
“That the Bill be passed.”
MR. DEPUTY-SPEAKER : The question
is :
“That the Bill be passed.”
The Motion was adopted.

~
e ]

*The following members also recorded heir votes :

AYES : Dr. Saradish Roy.
NOES : Prof. N.G. Ranga.



